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COUNCIL OF STATE.

Friday, 12th April, 19£9.

ADDRESS BY HIS EXCELLENCY THE VICEROY TO THE MEMBERS
OF THE COUNCIL OF STATE AND THE LEGISLATIVE ASSEMBLY.

H1s ExcerLency THE VICEROY : Gentlemen, I have exercised my -
privilege of requiring the attendance of the Members of toth Chambers of
the Indian Tegislature this. morning for two purpeses. The first is that T
might have the opportunity of associating myself, hy what is at once the
most personal and the most formal means open to me, with what I know
will have been their immediate and universal feeling of resentment at the
outrage which four days ago was perpetrated in this building.

Tt is not necessary for me to dwell upon the actual events which took place
before the eyes of many here. We must thank the merciful protection of an
overruling Providence that the designs of wicked men should have been, as
it seems, so unaccountably and miraculously frustrated, while to Sir Bomanji
Dalal we tender our sincere sympathy, mingled as it may happily be with
gratitude that he and others were spared even graver injury. With the acts
committed the law can be left to deal, but there are certain general reflections
that may perhaps rightly find expression at such a time as this. Throughout
history, men have been tempted to seek the promotion of political purposes
by resort to crime. Though they may result in the destruction of a few in-
dividual lives, such efforts are foredoomed to failure because there is a funda-
mental and instinctive reason which leads ordinary men evemywhere to revolt
against such attempted terrorism. For tkey realise thet society itself depends
upon the quality of protection that it can guarantee to the humblest of its con-
stituent members, and that if this guarantee were to be lightly violated and
trodden under foot, society would rapidly revert to the ordef of the jungle,
where strength and stealth are the only abiding sources of security.

And if this be true of attempts to challenge the sanctity of individual,
life, of how much more grave import is not an attempt, such as that which
is, in all our minds, directed against a body which, with its sister Chamter,
is not only a collection of individuals but stands in a collective capacity_for
sbimething more significant and comprehensive thgn even the sum of ali the
interests represented in it ? Here we come face to face with a naked conflict
of two contradictory philosophies. This Ascembly exists as an outward
symbol of that supremacy of reason, argument and percuasicn which man
through the ages has been, and is still, concerned to establish over the elemsntal
passions of his kind. The bomb stands as a cruel and hideous expression of
the gospel of physical violence which, repudiating reason, would recoil from
no atrocity in the achievement of its sinister designs. Tt is in(}eed partly
because, through the corporate person of this Assembly, a direct’threat has,
thus been levelled at the whole constitutional life of India, and everything
which that life includes, that I have thought fit to summon the two Houses
together here to-day. -

( 433 )
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[His Excellency the Viceroy.]

On more than one occasion it has been the duty of Government to call
public attention to the subversive and revolutionary schemes of which India
is in certain quarters the professed objective. I have never concealed my view
of the gravity of the danger which, if vigilance were for a moment relaxed,
would menace Indian society, and T would urge Honourable Members to
ponder long and seriously upon what lies behind the recent incident. Deeds
of violence, such as that of which this Chamber has recently been the scene,
can never be completely disentangled from the setting in which the idea behind
them has been nurtured. Tn such matters some men have thought and spoken
before other men resort to the extremity of action. And dangerous words,
written or spoken by one man, are only too fre.uently the poisonous seed
falling upon the soil of another man’s perverted imagination. ¥rom such
root in due course springs the impulse which drives human beings to ruthless
and shameless crime, and invests it with the false halo of self-sacrifice. And
50, to go no further back than the last few months, India is disgraced by the
murder in Lahore of that young and most promising Police Officer, Mr. Satinders,
and the gallant head constable Chanan Singh, still more recently of a highly
respected Indian Police Officer in Barisal and, lastly, by the outrage here
which many Honourable Members were compelled to witness.

T do not doubt that all right-thinking persons, with such an object-
lesson fresh in their memory, will be of one mind and speak with one voice
in reprobation of such conduct. But if there be reprobation, let it be ur-
qualified. To condemn a crime in one breath, and in the next to seck excuse for
it by laying blame on those against whom it is directed isno trne condemnation.

Speaking here as head of the Government of India, it behoves me to mnake it
abundantly plain that my Government will not be deterred by any such futile
and insensate acts from the discharge of its evidont duty to take whatever
measures may seem to it right and necessary for the piotection of law-abiding
citizens. In one respect, and it is vital, the task of Government and of the
Legislaturd is the same. That task is to secure the conditions under which
alune the things that make for India’s welfare and happiness may grow. Apart
from all other considerations snch an event as that uf last Monday cannot
possibly accelerate, any more than it should be allowed to retard, the develop-
ment of Indian institutions and the orderly pursuit of Indian aspirations, which
the true friends of India desire.

It is not by resort to force or by belief in force that the future can be assur.
ed, and those who inspire and take part in such outrages are indeed the greatest:
enemies of India’s progress. For let no man stand aside and delude himself
‘with the belief that the State’s security is not the a¥air of the individual citizen.
Once the gospel of force ivadmitted as a snitakle means for the attempted coer-
cion of Government, there is no coniict of interest, religious, racial, or economic,
which it nay not be sought tu resolve by appeal t. the same tribunal.

. The second reason for which I have required your attendance this morning
was to acquaint Honourable Members with the decisions reached by my
Government in"view of the situation created by the ruling given yesterday by

. the President of the Legislative Assembly. The result of that ruling, which it

is mot my purpose here to discuss, is twofold. In the first place, it propcunds

-ar interpretation of the rules, which I am satisfied is not in conformity with

their original intention.

In the second place, the practical eflect of the Presidert’s mling asit stands
is to debar Government frum asking the Legislature to give it the additional
powers of which it conceives itself to stand in need, and to make it impossible
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for either Chamber of the Legislature to record any decision upon Government’s
proposals, or to form its own judgment upon the question whether or not it
could usefully conduct its debates on these proposals within the rules of order.

I desire to state clearly the position of myself and my Giovernment on both
these issues. Fntertairing as it does no doubt as to the intention of the rules
in question, my (Government is none the less constrained to recognise that the
only appropriate person to interpret within either House cf the Legislature the
rules under which it works is the President of the House himself. If, therefore,
the interpretation of the rules by the President of either House gives rise as now
to a situation in which Government for grave reusons is unable to acquiesce,
the only cifective remedy is that early measures should be taken to secure by
due authority such amendment of the rules as may he necessary to prevent any
recurrence in future of a similar interruption in the normal legislative procedure.
That course we propose to follow without delay, and in order that there may
be no misunderstanding, T will add that the broad purpose of the amendment
in the rules which we propose to seek will he to secure that the progress of legis-
lation, which it is within the power of the Indian Legislature to pass, shall not
he prevented by the President of either House, except in virtue of express
powers te do so conferred upon him by the Rules and Standing Orders.

Meanswhile, and panding the possibility of further action in the Legislature,
the primary responsibility for protecting the foundations of the ordered State
rests and must rest upon the Executive Government, of which I am heal.
Neither T nor my Government can neglect that responsibility cven though the
technical difficulty created by the ruling to which T have already referred has
made it impossible to share it with the Legislature. We cannot ignore the fuet
that the men behind the revolutionary movements, against which the Rill is
directed, will not stay their hands because the enactment by the Indian Legisla-
ture of preventive legislation is postponed. With this danger in view, and
speaking with a full knowledge of much that can necessarily not now be publicly
disclosed, T conceive that it has become imperative for Government to obtain
the puwers proposed in the Public Safety Bill without further delay. I have
accordingly decided, after careful revicw of all the facts, to avail iryself of the
anthority conferred npon the Governor General under section 72 of the Govern-
ment of Tndia Act, in order to issne an Nr:linance giving to the Governor General
in Council the powers in question. The purpose of those powers as the Legisla-
ture is aware is preventive, they will a%ect none who are content to emyploy
their liberty in this country for legitimate ends by legitimate means, and the
conditions under whieh they will be exercised have heen the subject of very
full and careful consideration.

T am fully conscious of the serious character of the personal -{ezision which
I have thought it right to take, but though the responsibility in this partienlar,
matter rests npon the Governor (leneral alone, T hayge no fear that my action
willnot command the approval of that vast majority of India’s people, who have
faith in India’s future, and whose first desire is to see their country prospercus,
contented and secure.
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Uncovered monsoon bills held by the banks in —, et.v 264.
‘CALVES— h
Question re exports of oxen, cows, bullocks and —. 362.

‘CANTONMENT BOARD—

Question re participa.ti.on of the non-official members of a — in Canton-
ment administration. 325.

.
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CARLFE, Mr.— )
Question re appointment of — as an Assistant Loco. Suverintendent on:
the Bengal and North-Western Railway. 178. ‘

CENTRAL ADVISORY COUNCIL FOR RAILWAYS—

Motion for the election of a Panel for the —. 16.
Elections to the Panel for the ——. 34.
Resolution 7e reconstitution of the ——. 134-38.

CENTRAL COUNCIL OF AGRICULTURAL RESRARCH— .
Motion for the election of a Member to the Governing Body" of the —.

376-717. :
Election of the Honourable Mr. V. Ramadas Pantulu to the Governing
Body of the —. 405.

-

CENTRAL GOVERNMENT—
Question re different forms of taxes and revenues, both direct and in-

direct, levied and received by the —— and Provincial Governments.
9-10

CENTRAL LEGISLATURE—

Question re—

Garage accommodation for the motor cars of Members of the —. 278-.
79.
Sending of representatives from the —— to confer with the Joint Com-

mittee of the British Parliament for framing the future constitution.
«for India. 11.

CENTRAL PROVINCES—

‘Resolution re distribution of spinning wheels to the famine-stricken people-
of the northern districts of the —. 305-11.

CHAIRMEN—

Message from His Excellency the Viceroy nominating members of the
Courcil of State to be on the Panel of —. 13.

CHAMPAT SINGH, Basu—
Question re suspension of
Department, Delhi. 320.

, cashier in the Central Office, Public Works-

CHARANIJIT SINGH, Tre HONOURABLE SARDAR—

Election of —— to the Panel for the Central Advisory Council for Rail--
ways. 34.
Election of —— to the Panel for the Standing Advisory Committee for:

the Department of Education, Health and Lands. 57.
" Election of — to the Panel for the Standing Committee on Emigration.
’ 363. .
Electjouof — to the Panel for the Standing Committee on Roads. 430.

Expzessions of regret on the deaths of Mr. 8. R. Das and Sir Muhammad’
Rafique. 12. :

Indian Finance Bill-—-

Motion to allow consideration on the same day as the Bill was laid
on the table. 378. .

Recent illnes: of His Majesty the King Emperor. 2.
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CHETTIAR, T=E HONOURABLE SIR ANNAM.ALI—
Congratulatlons to the Honourable Colonel Nawab Sir Umar Hayat Khan
and the —- on the honours conferred on them. 180-81.

CHIEF AUDITOR, NORTH-WESTERN RAILWAY—
Questlon re stoppage of the recruitment of Hindus to the offices under-

the —. 164.
CHIEF JUSTIC‘E(S) OF HIGH COURTS—
Question re appointment of pleaders as —. 157.
CHRISTIANS—
Question re number of Sikhs, Muslims, Hindus and —— employed in the-

Drawing Office of the Railway Board. 318.

CIVIL ENGINEERS—
Question re Provident Fund for -— employed on State Railways. 163-64.

CLAIMS—
Question re—
Extension of the period for the submission of — by Indian seamen who
suffered By enemy action during the European War. 168. )
Submission to the Controller, Local Clearing Office (Enemy Debts), of -
—— by lascar seamen. 93. -

*

CLAYTON, Tee HoNourasLe Mr. H. B.— . .
Oath of Office. 1.

-

CLERICAL ESTABLISHMENT--
Question re exclusion of Muhammadans from responsible posts in_ the.
—— of the Government of India Press, Delhi. 282-83,

CLERKS—

Question re—
Annual increments of First Division — in the cffice® of the Director-

General of Posts and Telegraphs 163.

Confirmation of temporary — in the Army Department. 401.
Disciplinary measures against certain —— in the Health Office, New-
Delhi. 261.

Eﬁiciency bars in the time-scale of pay for first and second division —== ¢
in the office of the Director-Gereral of Posts and Telegraphs. 162.
Number of Muslims and non-Muslims sppointed as subordinates, —

and draftsmen in the Public Works Department, Delhi. 259.

Number of Muslims employed as Superintendents and —— in the
Central Office, Public Works Department Delhi. 314. .

Oﬂicla,tmg and permanent promotion of —— in the Government of India
Press, Delhi. 283. N

Promotlon of — in the subordinate establishment of Rau‘wa,y Accouats-
Offices. 206-07. .

‘x.“)
COAL—
Question re toial amount of foreign —— ordered for State Railways

during 192728 and 1925-29. 165. \
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‘CODE OF CIVIL PROCEDURE—
Question 7e Bill to amend section 44 of the —. 265.

-COMMANDER-IN-CHIEF, His ExceLLeNcy THE— ‘
General discussion of the General Budget. 224-30.

Resolution re sluughter of milch cows for the supply of beef to the Army.
109-10, 111, 112.

COMMERCIAL TREATIES—

Statement laid on the table r¢ — affecting India. 320.
*COMMISSION(S)—
Question re—
Expenditure on the Public Service —. 327.
Nuvmber of posts filled ap by Government on the recommendation of the
Public Service —. 327.
Recommendations of the Lee —— with regard to service conditions of
the State Railways. 177.
Kecommendations of the Royal — on Agriculture. 159-60.
‘COMMITTEE(S)—

Question re—

—— appointed to enquire mto the affairs of the Impenal Library,
Calcutta. 169-70.

Report of the Indian Cibemostograph —. 9.
. Report of the Road Development --—. 8-9.

‘COMMITTEE ON PETITIONS—
Constitution of the —. 14.

“COMPANIES—
Question re—
Articles of association of registered —. 373.

Powers of Local Governments and Registrars of Joint Stock — in
the matter of registration of —. 402.

«

COMPANY»MANAGED RAILWAYS—
See “‘Railway(s)’”’.

- —COMPOSITOR(S)—
Question re—
Number of vacancies bf section-holders filled by Muslim —— in the
Government of India Press, Delhi. 283.

Reduction of Basant Singh, a — in the Government of India Press,
Delhi. 359:

‘CONFERENCE—
Question re Indian delegates to the International Civil Aeronautics ——
in Washmgton 155-56.
‘CCHRGRATULATIONS—

—— to the Honourable Colonel Nawab Sir Umar Hayat Khan and the

Honourable Sir Annamali Chettiar on the honours conferred on them.
180-81.
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<CONSTPTUTION OF INDIA—

Question re sending of representatives from the Central Legislature to
confer with the Joint Committee of the British Parliament

framing th‘e future —. 11,

“‘CONSTRUCTION WORK—,

Question re names of the engineers and Sub-divisional Officers posted on
present —— not below one lakh in the Public Works Department,

- Delhi. 362.

‘CONTRACT(S)— -
Question re—
Existing —— for the carriage of mails between England and India. .
. 94-96.
Number of —— for woodwork given to Sardar Sunder Singh. 262-63.
“‘CONTRACTOR(8)—

Question re revision of rates in the approved agreement of

Dharam Singh, —— of Government House, New Delhi. 262.

«CORBETT, Tue HonourasLe Sin GEOFFREY—

Indian Tariff (Amendment) Bill—
Motion to consider. 321-23.
Motion to pass. 322.

Motion re election of a Panel for the Central Advisory Council for Rall-

ways. 16.
Resolution re—

" Establishment of steamer services in conjunction with State Railways.

29-31, 31-32.
Import of vegetable oil, etc. 123-124, 130, 131, 132-133.

Reconstitution of the Central Advisory Council for Railways. 135-37.
Return tickets on State Railways for third class passengers. 46-48.
Statement laid on the table by —— e commercial treaties affecting

India. 320.

*

COUNCIL CHAMBER, NEW DELHI—

Question re fall of a portion of a heavy stone bracket from the east

side porch of the —. 262.

COUNCIL OF STATE—

Address by His Excellency the Viceroy to the Members of the — and

the Legxsla,tlve Assembly. 433-35. ,

Question re revision of the lists of voters for the — in the Bombay

Presidency. 208-09.

COWS—
N

Question re— N
Exports of oxen, ——, bullocks and calves. 362. o

Slaughter of —— and bullocks for the trade in skins and hides. .
Total number of —— and bullocks slaughtered in each of the last bed

years. 362.

Resolution re sla.ughter of milch —— for the supply of beef to the

11

Sardar

~

362.

for

i
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CUSTOMS HOUSE, CALCUTTA—

Question re revision of the pay and prospects of the ministerial staff of
the —. 369-70.

_CYCLE ALLOWANCE—

Question re horse allowance and — of subordinates in the Public Works-
Department, Delh1. 313.

D
’
DADABHOY, Tae HoNxouraBlE S1R MANECKJI—

Alleged delay in the disposal of Government business in the Legislative
Assembly. 367, 368.

General discussion of the General Budget for 1929-30. 210-15, 232.
General discussion of the Railway Budget for 1928-30. 70-75.
Resolution re—

Betting at races. B53.

Import of vegetable oil, etc. 125, 130.
Return' tickets on State Ra.llwa.ys for thlrd class passengers. 43, 46, 47,

-

48.
DALHOUSIE—
Question 7e installation of a telephone system and a trunk conmnection
©at —. 165.

DARGAF SHARIF KAWAJA SAHIB—
Question 7re—
Administration of the —— of Ajmer. 179, 180.
Annual report and accounts of the income and expenditure of the Com-

mittez of management of the —— of "Ajmer. 179-80.
Management of the —— of tAjmer. 180.

Present constitution of the Committee of Management of the —— of
Ajmer. 179, 180.

DAS, Mr. S. R—

Expressions of regret on the deaths of —— and Sir Muhammad Rafique.
11-13.
DEALING ASSISTANTS—
Question re number of Muslims employed as —— in each section of the
Public Works Depattment, Delhi. 261.
DEATHS—

—— of Mr. 8. R. Das and Sir Muhammad Rafique. 11-13. -
DECCANI MU'SSALMANS—

Question re number of —— employed in the different Indian regiments.
264-65. -
DELEGATES—
Question re Indian —— to the International Civil Aeronautics Conference

in Washing*on. 155-156.
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DELHI— :
Question re—
Acting allowance to subordinate readers in the Government of India

Press, ——. 282.

Exclusion of Muhammadans from responsible posts in the clerical
establishment of the Government of India Press, —. 282-83.

Number of vacancies of section-holders filled by Muslim compositors
in the Government of India Press, —. 283.

Officiating and permanent promotion of clerks in the Government of
India Press, —. 283.

Suspension of Babu Champat Singh, Cashier, Public Works' Depart-
ment, —. 320.

IDELHI CITY—

«  Question re duties and emoluments of the Secretary and Assistant Secre-
tary of the Municipality, —. 317.

IDELHI CITY MUNICIPALITY—
Question re duties and emoluments of the Secretary and ‘Assistant Secre-
tary of the —. 317.

DELHI PROVINCE—
Question re—

Extension of the —. 96. .
. Number of Muslims, Hindus and Sikhe appointed or promoted to the
posts of Sub-divisiona! Officers or Assistant Engineers in the — and

the North-West Frontier Province. 258.

{DELHI UNIVERSITY—

Election of two members to represent the Council of State on the Court
of the —. 32.

DEPRESSED CLASSES—
Question re representation of labour and the — in the“Bombay Legis-
lative Oouncil. 4.

‘DHARAM SINGH, SARDAR— - .
Question re revision of rates in the approved agreement of —, con-
tractor of Government House, New Delhi. 262.
DHULIA—
Question re branch railway from Manmad to — via Malegaon. 160. __
‘DIAZ SQUARE, NEW DELHI—
Question re increase of the rent of the shops in —. 277,
DINING CARS—
Question re provision of Indian —— for upper class pa.ssengers dn the

North-Western Railway in 1929-30. 281. N

DIRECTOR-GENERAL OF POSTS AND TELEGRAPHS— °
Question re— .
Annual ihcrements of first division clerks in the office of the —. 183
Efficiency bars in the time-scale of pay for first and second division
“clerks in the office of the —. 162.
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-

DIVIDENDS—
Question 7¢ —— paid by compa.mes ma,na,gmg State-owned Railways..
372-73.

DRAFTSMEN—
Question re—
Number of Muslims and non-Muslims appointed as subordinates, clerks-
and — in the Public Works Department, Delhi. 259.
Pay of — working in the firm of Architects, New Delhi. 317,

DRAWING OFFICE, RAILWAY BOARD—
Question re¢ number of Sikhs, Muslims, Hindus and Christians employed

in the —. 318.
DUNDUR—
Question 7¢ construction of a railway from— to Nargund via Nava,lgund
8.

DURBAR HALL—
Question re marble columns in and about the — of Government House,
New Delhi. 314.

DUTY—
Question 7e reduction of the — on glass bangles. 278.

EASTERN BENGAL RAILWAY—
See ‘‘Railway(s)”.
e [
EDUCATION—
Question re—
Appointment of a Royal Commission on —. 161.
Expenditure on the —- of the children of the Anglo-Indian and Indian
staff of the Bengal and North-Western Railway. 174.

EDUCATION, HEALTH AND LANDS, DEPARTMENT OF— .
Motion for the election of 1 Panel for the Standing Advisory Committee:
for the —. 15.
Elections to the Panel for the Standing Advisory Committee of the ——,
33, 57. -
EFFICIENCY BARS—
Question re — in the time-scale of pay for first and second division
clerks in the office of the Director-General of Posts and Telegraphs.
162.,
MIQRATION—
Motion for the election of a Panel for the Sta,ndmg Commlttee on —.
-320-21.

Elections to the Pane! for the Standing Committee on —. 363.
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ENGINEERS—

Question 7re—

Examinations passed by the subordinates and — in the Pubhc Works.
Department, Delhi. 314.

Names of —— and subordinates serving in the Public Works Depart-
ment, Delhi, who have acquired plots of land in New Delhi. 315.

Names of —— in the Public Works Department, Delhi, on deputation
from other provinces for ten years or more. 316.

Names of the — and Sub-divisional Officers posted on present

construction work not below one lakh in the Public Works Depart-
ment, Delhi. 262.

Number of —— and subordinates working as Sub-divisional Officers
in the Public Works Department, Delhi. 259.

Number of Europeans employed as Executive —— in the Public Works.
Department, Delbhi. 260.

Number of Muslim and non-Muslim temporary —— and apprentice —.
257.

Number of Muslims, I—undus and Sikhs appointed or promoted to” the
posts of Sub-divisional Officers or assistant —— in the Delhi and
North-West Frontier Provinces. 258.

Promotion of subordinates as sub —— and temporary — in the
Public Works Department, Delhi. 258-59.

Qualified Muslim candidates for the posts of —— in the Public Works.

Department, Delhi. 260.

ENGINEERS, INDIAN SERVICE OF— .
Question re safeguarding of the claims of Muslims in the ——. 319.

ENGLAND—
Question re—
Existing contract for the carriage of mails betwe®n =— and India.
94-96. ’
Progress reports of Indian students studying in
European countries. 363.

and other;

EUBROPEAN COUNTRIES—

Question re progress reports of Indian students studying in England an

other —. 363.
EUROPEANS—
"Question re— .
Number of —— employeéd as Executive Engineers in the Public Work

Department, Delhi. 260.

Number of —, etc., employed in the clerica! and higher establis
ments of the Government Security Printing Press, Nasik. .61,
h Y

- .
~

EXAMINATIONS— .. e
Question re— - s
Date of the lowest selection grade — in the Post Office. 173-74°

passed by the subordinates and engineers in the Public Wor
Department, Delhi. 314.
! 3
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' EXCHANGE— .
Question re grave apprehension about the course of —— during the
year. 263-64.

“EXECUTIVE ENGINEER(S)—

Question re—
—— in charge of the comstruction of Government House, New Delhi

315.
Number of Furopeans employed as — in the Public Works Depart-

ment, Delhi. 260.

"EXHAUST ARRANGEMENTS—

Question re — in the Monotype section of the Government of India
Press, Delhi. 360. .
-EXPENDITURE—
Question re— . .
Additional —— in connection with the situation on the Afghan
frontier. 266.

-—— on the education of the children of the Anglo-Indian and Indian
staff of the Bengal and North-Western Railway. 174.

FEXPORTS—

Question re—
~—— of beef. 361.
-— of oxen, cows, bullocks and calves. 362.

- r
‘FEES— °
Question re increase or decrease in the scale of —— for licences for
guns, rifles, and revolvers. 5.
FRANCHISE— _
Question re action taken on the Resolution of the Bengal Legislative
Council recommending the grant of a special — to labour. 4.

“FROOM, Tre HoNoUrABLE S1r ARTHUR—

\Alleged delay in the disposal of Government business in the Legislative

" Assembly. 366-368.

Election of -— to the Panel for the Standing Committee of the De-
partment of Industries and Labour. 34.

. Indian Finance Bill—
~ “Motion to allow consideration on the same day as- the Bill was laj
on the table. 378-79. y vas laid
<Consideration of clause 6. 392-94.

B 3
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G

GARAGE ACCOMMODATION—
Question re —— for the motor cars of Members of the Central Legis-
lature. 278-79.

(

GENERAL BUDGET—
See under ‘‘Budget”.

|

GENERAL POST OFFICE, POONA—
Question r~ thefts of bieycles from the compound of the —. 208.

GHEE—
Question re use of vegetable —— in hospitals. 157.

GLASS BANGLES—
Question re reduction of the duty on ——. 278.

GODFREY, Tar HonouraBrE Sik GEORGE—

Alleged delay in the disposal of Government business in the Legislative
Assembly. 366-67.

Expressions of regrgi an the deaths of Mr. S. R. Das and Sir Muham-
mad Rafique. 12.

General discussion of the General Budget. 246-47.

Resolution re—
Betting at races. 51.

Development of waterways. 26-27. - .
Import of vegetable oil, etc. 127-28. b
GOLD— -
Question re amount of —— in the Paper Currency Reserve. 165.
GOODS— o ®
Question re ton-miles of —— handled, ete., on the North-Western
Railway and certain other specified Railways. 284-85.
1
GOODS WAGON§— »
Question re number of — and third and intermediate class carriages

added to the stock of the Bengal and North-Western Railway during
the last six years. 372 . :

GOOLAM ALI, Mr. EBRAHIM—

Question re debarring of —— from tendering for supplies to the Indian
Army Service Corps. 375. J
GOVERNMENT BUSINESS—
Alleged delay in the disposal of — in the Legislative Assembly. 385-
68. .
GOVERNMENT HOUSE, NEW DELHI— “~ s
Question re— . -
Completion of the construction of —. 316-17. ¢ .
Executive Engineer in charge of the construction of —. 315, = .?
Marble columns in and about the Durbar Hall of —. 314,

Revision of rates in the approved agreement of Sardar Dharam Singh,

Contractor of —. 262. . \
0

»
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GOVERNMENT OF INDIA—
Question re designation of the representative of the —— in the Union of
South Africa. 156.
GOVERNMENT OF INDIA PRESS, DELHI—
Question re—

Acting allowance to subordinate rcaders in the —. 282.

Exclusion of Muhammadans from responsible posts in the clerical
establishment of the —. 282-83.

Exhausy arrangements in the Monotype Section of the —. 360.

Filling of vacant posts of section-holders in the —. 360.

Number of vacancies of section-holders filled by Muslim compositors
in the —. 283.

Officiating and permanent promotion of clerks in the =— 283.

Reduction of Basant Singh, a compositor in the —. 359.

Selection of Section-holders in the —. 360.

GOVERNMENT OF INDIA SECRETARIAT—
Question re principles observed in determining the Seniority of the staff
in the various Departments of the —. 370-71.

GOVERNMENT SECURITY PRINTING PRESS, NASIK—

Question re number of Europeans, etc., employed in the clerical and
higher establishments of the —. 161.

SOVERNMENT SERVANTS’ CONDUCT RULES—
Question re revision of Rules 1 (a) and 20 of the —. 169.

GOVERNOR GENERAL, His EXCELLENCY THE—
—'s assent to Bills. 15.
Question 7~ application for the previous sanction of the —— to the
Bombay Cotton Contracts Bill. 283-84.

" GOVIND DAS, Tre Honourasre SETH—
General discussion of the Railway Budget for 1929-30. 7-70, 71, 9l.
Question re— .
Beef for British troops in India. 361.
Exportg of beef. 361.
‘Exports of oxen, cows, bullocks and calves. 362.
Slaughter of cows and bullocks for the trade in skins and hides. 362.
Total number of cows and bullocks slaughtered in each of the last
ten years. 362.
Resolution re—
Distribution of spinning wheels to the famine-stricken people of the
northern districts of the Central Provinces. 305-08, 310-11.
. Investi‘ga’cion into the systems of land revenue in the different provinces.

-

Jm("y trials in cases of sedition. 293.

a . Return tickets on State Railways for third class passengers. 43-44,
48. ’

Separate Karnataka Province. 100.

Slaughter of milch cows for the supply of beef to the Army. 103-107,
109, 110-1.. ’
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N
GRAHAM, Tee HoNouraLe Mr. L.— °* .
Oath of Office. 155.
Resolution re leader of the Indian delegation to the League of Nations.
298-300.
GRANT— -
Question re government —— to the Imperial Library in 19258-29. 172-73.
e\
GREAT BRITAIN—
Question re control exercised over Indian students studying in — by

the High Commissioner for India in London. 363.

GRINDAL, Mz. E. W.—

Question 7e length of service of ——, Central Accounts Officer, Public
Works Department, Delhi. 318. -

+ GUNS— >
Question re—
Increase or decrease, in the scale of fees fo: licences for —, rifles
and revolvers. 5.
Number of licences for —, etc., granted, refused and cancelled in

each of the last five years. 4-5.

H

HABIBULLAH, Tae HoxourasLe Sik MUHAMMAD—

Alleged delay in the disposal of Government busmess in the Legisiative
Assembly. 366, 367-68.

Expressions of regret on the deaths of Mr. 8. R. Dass and Sir Muhammad
Rafique. 11-12.

Motion for the election of a Memhger to the Governing Body of the
Central Council of Agricultural Research. 376-77.

Motion for the election of a .Panel for the Standing Advisory Com-
mittee for the Department of Education, Health and Lands. 15.

Motion for the election of the Panel for the Standing Committee on
Emigration. 320-21.

Recent illness of His Majesty the King Emperore 1-2.

Resolution re—

Distribution of spinning wheels to the famine-stricken people of the
northern districts of the Central Provinces. 308-10. .
Investigation into the systems of land revenue in the different pro-
vinces. 336-39, 345, 348-49, 353-56. N :
Statement of Business by ——. 55, 91, 153, 256, 357. , -

HADOW, Tre HoNourasLe S1e AUSTEN— -

Oath of Office. 57.
Presentation by — of the Railway Budget for 1929-3C. 57, 65.

b Y ~
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/7
HAIG, Tre HoNourasLe Mr. H, G.~
Resolution re—
Betting at races. 53-55. .
Jury trials in cases of sedition. 290-92, 293.
Repeal of the Indian Arms Act. 38-40.
Separate Karnataka Province. 100-102.
HANAFI, Mr.—
Question re supersession by Mr. Hudson of —, a Traffic Inspector on

the Bengal and North-Western Railway. 175-76.

HARDINGE BRIDGE—

Question re levy of an extra pontage charge for all traffic over the
—— on the Eastern Bengal Railway. 5.

HARPER, Tre HoNouraBLe Mr. K. B.—
Indian Finance Bill—

Motion to allow censideration on the same day as the Bill was laid
on the table. 379.
Consideration of clause 6. 388-92, 393.

HAVELI PROJECT—
Question re¢ the —. 96.

HEALTH OFFICE, NEW DELHI—
. Question re disciplinary measures against certain clerks in the —. 261..

HIDES—

Question re slaughter of cows and bullocks for the trade in skins and
—. 362.

HIGH COMMISSIONER FOR INDIA IN LONDON—
Question re corntrol exercised over Indian students studying in Great

Britain by the —. 363.
HIGH COURTS—
Question re appointment of plea.ders as Chief Justices of —. 157.

HINDU INHERITANCE (REMOVAL OF DISABILITIES) BILL—
See “Bill(s)”.

HINDU LAW OF INEERITANCE (AMENDMENT) BILL—
See “Bill(s)”.

HINDUS—

Question re—

Amouuts paid to work-cha.rged Muslims, —— and Sikhs in December
1928, and January 1929, in the 1st DlVlB]OII, Public Works Depart-
“ment, Delhi. 316.

Number of Muslims, — and Sikhs appointed or promoted to the

posts of Sub-Divisignal Officers or Assistant Engineers in the Delhi
and North-West Frontier Provinces. 258.
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HINDUS—contd,
Question 7e—
Number of Sikhs, Muslims, —— and Christians employed in the
Drawing Office of the Railway Board. 318.
Stoppage of the recruitment of —— to the offices under the Chief

Auditor, North-Western Railway. 164.

HORSE ALLOWANCE—
Question 7¢e —— and cycle allowance of subordinates in the Public

Works Department, Delhi. 313.

]
HOSPITAL(S)—
Question re use of vegetable ghee in —. . 157.
|
HUDSON, Mgr.—
Question re—
Appointment of —— as a Traffic Inspector on the Bengal and North-
Weéstern Railway. 175-76.
Supersession by — —of Mr. Hanafi, a Traffic Inspector on the

Bengal and North-Western Railway. 175-76.

!
ICE—
Question re inferior aerated waters and —— supplied in the runmng
trains on the North-Western Railway. 326.

'

IMPERIAL LIBRARY—

Question re—
Appointment of a competent scholar as Librarian of the —. 328.

LJ » °

*
Committee appointed to enquire intg the affairs of the ——, Calcutta.
169-70.
Difference in procedure in filling up the temporary posts of the
Librarians of the Imperial Secretariat Library and of the —.

329-30.

Future management of the ——, Calcutta. 171-72.

Government grant to the — in 1928-29. 172-73

Librarian, —, Calcutta. 171.

Reorganisation of the —. 330.

Salaries of the Librarians of the Imperial Secretariat Library and of .
the —. 329.

IMPERIAL SECRETARIAT LIBRARY— ™ s

Question re—
Difference in procedure in filling -up the temporary posts of the
Librarians of the —— and of the Imperial Library. 329-30.
Librarian, —. 328-29.
Salaries of the Librariins of the —— and of the Imperi\l Library. 329.
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7
NCOME-TAX— ’
Resolution re— -
Assessment of —— on the annual value of residential propérty. 193-208,
Deductions when determining —— of losses mcurred by persons who

stand surety or lend money 266-75,
|

]
INCOME-TAX OFFICERS—
Question re procedure followed in filling up appointments of Supenn-

tendents of Post Offices and —. 327-28.
INCREMENTS—
Question e annual — of first division clerks in the office of the

Director-General of Posts and Telegraphs. 163.
INDIAN ARMS ACT—

Resolution re repeal of the —. 34-42.
INDIAN ARMY—
Questlon re promotion of Indian officers of the regular — w1th Viceroy’s

commissions after they have passed out of S8andhurst. 205.

INDIAN ARMY SERVICE CORPS—

Question re debarring of Mr. Ebrahim Goolam_ Ali from tendersing for
supplies to the —. 375.

- INDIAN CINEMATOGRAPH COMMITTEE—
Question r¢ Report of the —. 9.

INDIAN FINANCE BILL—
See “Bill(s)”’ and also ‘“‘Ruling(s)’’.
< <

INDIAN INCOME-TAX (AMENDMENT) BILL—
See “Bill(s)”.

INDIAN INSURANCE COMPANIES BILL—
See “Bill(s)”’.

INDIAN LIMITATION (AMENDMENT) BILL—
See ““Bill(s)”.

INDIAN MINES (AMENDMENT) BILL—
See “Bill(s)”.

INDIANS—
‘  Question re number of —— employed in the Secretariat of the League
of Natj tions. 158-59.

INDIAN SEAMEN (ENEMY DEBTS) ACCOUNT—
. Question re total amount received for the —. 93-94.

INDIAN SERVICE OF ENGINEERS—
Question re safeguarding of the claims of Muslims in the —. 319,
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N INDIAN SUCCESSIO\T (AMENDME\TT) BILL—
See “Bill(s)”. -

INDIAN SUCCESSION (SECOND AMENDMENT) BILL—
See “Bill(s)”.

INDIAN TARIFF (AMENDMENT) BILL—
See “Bill(s)”.

INDIAN TRADE UNIONS (AMENDMENT) BILL—
See “Bill(s)”.

INDUSTRIES AND LABOUR, DEPARTMENT OF—
Motion for the election of a Panel for the Standing Committee of the

—. 16.
Elections to the Panel for the Standing Committee of the —. 34.
“INQALAB”’—
Question re article in the —— of Lahore regarding the establishment -

of the Public Works Department, Delhi. 258.
N

INTERNATIONAL CIVIL AERONAUTICS CONFERENCH—
Question re Indian delegates to the — in Washington. 155-56.

IRVING, TeE HoNouraBLe Mr. MILES—
Oath of Office. 1.
Resolution re investigation into the systems of land revenue 'in the
different provinces. 332, 349-50. . .
ISSURDY PABNA-SADHUGANJ RAILWAY—
See ‘“Railway(s)”.

J
JACKSON, Mr.— ’
Question re appointment of —— as an Assistant Storekeeper on the
Bengal and North-Western Railway. 178-79. .

JAFFER Tae HoxovrasLe Sik EBRAHIM HAROON—
~ Advisory Council for

Ra.ilways. 34. .

Election of —— to the Panel for the Standing Advisory Committee of
the Department of Education, Health and Lands. 33.

Election of —— to the Panel for the Standing Committee of the Depart-
ment of Industries and Labour. 34.

Election of —— to the Panel for the Standing Commiftee on Emigra-
tion. 363. N

Question re—

Kmounts paid to work-charzed Muslims, Hindus and Sikhs in Decen-

ber, 1928, and January, 1929, in the 1st Division, Public Works
Department, Delhi. 316.



24 -

INDEX TO COUNOIL 0' STATE DBA'!'IB

JAFFEB Tre HONOURABLE SIR EBRAEIM HAROON—contd.

Questlon re—-—contd

Charge of shortage of bricks against a Sub-divisional Officer of the
Public Works Department, Delhi. 314.

Completion of the construction of Government House, New Delhi.
316-17.

Control exercised over Indian students in Great Bnta,m by the High
Commissioner for India in London. 363.

Counting towards pension of the services of persons sent to Kenya
Colony by the Indian military authorities. 319.

Cracks in the roofs, columns, etc., of the Bodyguard“Lines, Né%"Delhi.
313. ’

Duties and emoluments of the Secretary and Assistant Secretary of
the Delhi City Municipality. 317. )

Examinations passed by the subordinates and engineers serving in the
Public Works Department, Delhi. 314.

Executive Engineer in charge of the construction of Government
House, New Delhi. 315.

Horse allowance and cycle allowance of subordinates in the Public
Works Department, Delhi. 313.

Improvement of the conditions cf service of the staff of the Bombay,
Baroda and Central India Railway. 205-06.

Inferior aerated waters and ice supplied in the running trains on the
North-Western Railway. 326.

Land Devclopment Officer in the Public Works Department, Delhi.
315.

Length of service of Mr. E. W. Grindal, Central Accounts Officer,.
Public Works Department, Delhi. 318.

Marble columns in and about the Durbar Hall of Government House,
New Delhi. 314.

Names of engineers and subordinates serving in the Public Works
Departtnefit, Delhi, who have acquired plots of land in New Delhi.
315.

Names of engineers in the Public Works Department, Delhi, on
deputatlpn from other provinces for ten vears or more. 316.

New issue of the sterling loan of £10,000,000. 206.

Number of Muslims employed as superintendents and clerks in the
Central Office, Pubile Works Department, Delhi. 314.

Number of Sikhs, Muslims, Hindus and Christians employed in the
Drawing Office of the Railway Board. 318.

Overbridge over the level crossing at Koregaon Road, Poona. 207-08.

Participation of the non-official members of a Cantonment Board in
Cantonment administration. 325.

Pay of draftsmen working in the firm of Architects, New Delhi. 317.

Policy adopted in fixing rates for State Railways. 206.

‘Private bungalows for the use of military officers in Wellington Can-
* tonment. 208. -

Progress €ports of Indian” students studving in England and other
Eurqpean countries. 363.

Promotion of clerks in the subordinate establishment of Railway
Accounts Offices. 206-07.

Promotion of Indian officers of the regular Indian Army with Viceroy’s
Commission;.:ft-er they have passed out of Sandhurst. 205,
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N
JAFFER, Tre HonourasLe Sir EBRAHIM HAROON—contd. -
Question re—conecld.
Qualifications of the officer in charge of the Standardization Branch,
Railway Board. 317-18.
Revision of the lists of voters for the Council of State in the Bombay
Presidency. 208-09.
Rules for the transfeT of accounts officers. 318-19.
Safeguarding of the claims of Muslims in the Indian Service of
Engineers. 319.
Sugar industry and acreage under sugarcane in India. 207.
Supensession by Babu Piarey Lal of subordinates in the Public Works
- Department, Delhi. 316.
Supervision of the progress of Indian students studving abroad. 362.
Suspension of Babu Champat Singh, cashier in the Central Ofﬁce,
Public Works Department, Delhi. 3820.
Testing of line in the Public Works Depa.rtment Delhi. 317
Thefts of bicycles from the compound of the General Post Office, Poona.
208.
Total number of Indian students studying abroad in 1928. 362.
Various kinds of lime approved by the Public Works Department,
Delhi. 315.
Want of an overbridge at Mettupalaiyam. 326-27.
Resolution re development of waterways. 92. *
JALPAIGURI—
Question re platform at —— on the Eastern Bengal Railway. 10.
‘ » »
JESSORE—
Question re construction of a railway between —— and Rajbari on the

Eastern Bengal Railway. 10.

JOINT COMMITTEE OF THE BRITISH PARLIAMENT— » »
Question re sending of representatives from the Central Legislature to
confer with the —— for framing the future constitution of India. il.
]
JOINT STOCK COMPANIES—
Question re powers of Local Governments and Registrars of — 1n the
matter of registration of Companies. 402.

*

|
JUDICIAL AND EXECUTIVE FUNCTIONS, SEPARATION OF—

Question r¢ —— in the Madras Presidency. 4.
JURY TRIALS— )
Resolution re —— in cases of sedition. 286-94. Y
JUTE STICKS— .
Question r¢ manufacture of paper pulp from — or sugarcane refuse.. 6.,
x *

KARNATAKA PROVINCE—
Resolation re separaté ——. 97102 N
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KASHI TIRTH SUDHAR TRUST—. .
“Question 7e creation of the —— in Benares under the Ancient Monu-
ments Preservation Act. 278.
KAUL, Mr.—
Question re enquiry by the late — of the Railway Board into labour

questions on the Bengal and North- Western Railway. 175.

KENYA COLONY—

KHAPARDE, Tre HonNouraBLE MR, G. S.—
Indian Fmance Bill—

Question re counting towards pension of the services of persons sent to

—— by the Indian military authorities. 319.

Motion to allow consideration on the same day as the B111 was laid
on the table. 378.

Question re—

Annual increments of first division clerks in the office of the Director-
General of Posts and Telegraphs. 163.
Eﬁiciency bars in the time-scale of pay for first and second division
clerks in the office of the Director-General of Posts and Telegraphs
162.
Enquiry into the time-test in the Post Office. 163.
Exclusion of the work done by Postal Inspectors from the investigation
into the question of the time-test in the Postal Department. 6.
Exhaust arrangements in the Monotype section of the Government of
India Press, Delhi. 360.
" Existing contract for the carriage of mails between England and India.
94-96.
Extension of the Delhi Province. 96. )
Filling of vacant posts of section-holders in the Government of India.
Press, Delhi. 360.
Haveli Project. 96.

Reductior of Basant Singh, a compositor in the Government of India
Press, Delhi. 359.

Selection of section-holders in the Government of India Press, Delhi.
360.

Submisfion to the Controller, Local Clearing Office (Enemy Debts),
of claims by lascar seamen. 93.

Total amount received for the Indian Seamen (Enemy Debts) account.
93-94.

Resolution re—
Investigations into the systems of land revenue in the different pro-
vinces. 340, 343-46, 351.
Jury trials in case of sedition. 288-90, 291.
Repeal of the Indian Arms Act. 37-38.

KING-EMPEROR, His Masesty THE—

Recent illness of —. 1-2.

Message #rom Her Majesty the Queen-Empress expressing thanks for

the ‘loyal message received from the Council of State relating to the
recent illness of —. 155.

"KIShORE, Basu DAVINDRA—

Question re transfer of —— from the Establishment Section to the
Accounts Section of the Public Works Depardment, Delhi. 359.
A :

V4
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KOHAT RIOT—
Question re inability of the sufferers in the — to pay the mstalment
of the loan advanced to them by Government. 164-65.

EOREGAON ROAD—
Question re overbridge over the level crossing at ——, Poona. 207-08.

L
LABOUR—
Question re—
Action taken on the Resolution of the Bengal Legislative Councxl
recommending the grant of a special franchise to —. 4.
Representation of —— and the depressed classes in the Bombay
Legislative Council. 4.

LABOURERS—
Question r¢ deductions from the wages of —— employed on tea estates in S
Assam. 162. '

LABOUR QUESTIONS—
Question 7e enquiry by the late Mr. Kaul of the Railway Board into —

on the Bengal and North-Western Railway. 175. .
LABOUR UNION—
Question re registered —— of the workmen of the Bengal a,nd North—
Western Railway. 174. »
LAHORE—
Question re article in the “‘Inqalab of — regarding the establishment of

the Public Works Department, Delhi. 258.

LAND DEV;ELOPMENT OFFICER—
Question re in the Public Works Department, Delhi. 315.

LAND REVENUE—
Resolution re investigations into the systems of — in the different
provinces. 331-57. .

LAND REVENUE ASSESSMENT—

Question re principles of —. 160.
i

LASCAR SEAMEN— N
_ Question re submission to the Controller, Local Clearing Office (Enemy

Debts), of claims by —. 93.
| .. .
LEADER OF THE HOUSE, Tre Hoxovmnfr’l‘m;— . o
Statement of Business by —— 55, 91, 153, 256, 357. N
LEAGUE OF NATIONS— . -
Question re— !
Amoynt of India’s contribution to the expenses of the —— during:

the last three* years. 157. \

. \ ,
2 .
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LEAGUE OF NATIONS—contd. )
Question re—
Number of Indians employed in the Secretariat of the —. 158-59.
Speech of Lord Lytton at the last session of the —. 158.
Resolution re— e .
Leader of the Indian delegation to the —— 294-305.
.LEE COMMISSION—
Question re recommendations of the —— with regard to service condi- .

tions on the State Railways. 177.

LEGISLATIVE ASSEMBLY—
Address by His Excellency the Viceroy to the Members of the Council
*  of State and the —. 433-35.
Alleged delay in the disposal of Government business in the ——. 365-68.
Indian Tariff (Amendment) Bill, passed by the ——, laid on the table.
266.
Message from the —— intimating that that Chamber had agreed to the
R amendments made by the Council of State in the Hindu Law of
Inheritance (Amendment) Bill. 33.
Message from the —— intimating that that Chamber had agreed,
without any amendments to the Indian Limitation (Amendment) Bill.
15.
« Message from the —— intimating that that Chamber had agreed,
without any amendments to the Presidency-towns Insolvency (Amend-
ment) Bill. 286.

‘Reference by the Honourable the President to the recent bomb outrage
‘in the o 409.
LEGISLATIVE COUNCIL—
Question re— - ~
Action taken on the Resolution of the Bengal —— recommending the
grant of @ special franchise to labour. 4.
Representation of labour and the depressed classes in the ——,
Bombay. 4.
LEVEL CROSSING—
Question re—

Ca-using of delays to road traffic at the —— at Moghalpura on the
. North-Western Railway. 280.
Construction of an overbridge to replace the road — at ’\Ioghalpura.
- station on the North-Western Railway. 280.

Overbridge over the —— at Koregaon Road, Poona. 207-08.

LIBRARTAN(S)—
‘Question re—

Appomtment of a competent scholar as —— of the Imperial Library.

. 328,

* Difference ip procedure in filling up of the temporary posts of the

—— of, the Imperial-Secretariat Library and pf~the Impen&l Library.
329-30¢

‘¢, —=, Imperial Library, Calcutta. 171.
——, Imperial Secretariat Library. 328-29.

Salarles of the — of the Imperial_ Secretanat Library and of the
Imperial lerai'\ 329,



JINDEX TO COUNCIL OF STATE DEBATES. 29

LICENCES— i -~
Question re—
Increase or decrease in the scale of fees for —— for guns, rifles and
revolvers. 5. .
‘Number of —— for "guns, etc., granted refused and cancelled in each

of the last five years. 4-5.
ll'.,IME— >
Question re—
Testing of —— in the Public Works Department, Delhi. 317.

Various kinds of —— approved by the Public Works Department, -
Delhi. 315.
|
LOAN(S)—

Question 7¢—
Inability of the sufferers in the Kohat riot to pay the instalment of
the —— advanced to them by Government. 164-65.
—— repayable in 1930, and thereafter. 280. >
New issue of the sterling —— for £10,000,080. 206.
Sterling — isgued in January, 1929. 5-6.

LOCAL CLEARING OFFICE (ENEMY DEBTS)—

>

Question re_submission to the Controller, — of claims by lascar seamen.
93.
LOCAL GOVERNMENTS— o
Question re powers of — and Reglstrars of Joint Stock Compames in

the matter of registration of companies. 402.

LOCOMOTIVE DEPARTMENT—

> D
Question re non-admission of Indian apprentices into the —— of the
Bengal and North-Western Railway. 177.

'LOCOMOTIVE SUPERINTENDENT— ?
Question re appointment of Mr. Carle as an Asgistant —— on the
Bengal and North-Western Railway. 178. .
LYTTON, LORD—
‘Question re speech of —— at the last session of the League of Nations.
158. .
M v )

MADRAS PRESIDENCY—

Question re separation of Judicial and Executive funct:ons" in the —.
4. > '

hl

ki

MADRAS SALT (AMENDMENT) BILI—
See “Bill(s)”.
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MAHENDRA PRASAD, Tt HoNoURABLE MB.— -
General discussion of the Railway Budget for 1929-30. 85-87.
Question re—
Appointment of Mr. Carle as an Assistant Loco.Superintendent on the
Bengal and North-Western Railway. 178.
Appointment of Mr.. Hudson as a Traffic Inspector on the Bengal and
North-Western Railway. 175-76.
Appointment of Mr. Jackson as an Assistant Store-keeper on the
Bengal and North-Western Railway. 178-79.
Enquiry by the late Mr. Kaul of the Railway Board into labour
questions on the Bengal and North-Western Railway. 175.
Expenditure on the education of the children of the Anglo-Indian
and Indian staff of the Bengal and North-Western Railway. 174.
Grant of overseas pay to Indian officers of the Bengal and North
Western Railway. 178.
Indian and European running rooms at certain stations on the Bengal
and North-Western Railway. 176.
Non-admission of Indian apprentices into the Locomotive Department
of the Bengal and North-Western Railway. 177.
Pay of certain classes of employees on the Bengal and North Western
Railway. 175.
Quarters for stationmasters on the Bengal and North-Western Railway.
. 176.
Recommendations of the Lee Commission with regard to service
conditions of the State Railways. 177. -
Hegistered labour union of the workmen of the Bengal and North-
. Westem Railway. 174.
Revision: of the pay of Indian and European officers of the State and
Company-managed Railways. 177.
Supersession by Mr. Hudson of Mr. Hanafi, a Traffic Inspector on the
Bengal and North-Western Railway. 175-76.
Total stsemgth of Indian and Iuropean officers on all Company-
managed Railways on the 1st April 1924, and the 1st April 1928.

) 176-77.
MAILS— -
Question re emstmg contract for the carriage of —— between England
and India. 94-96.
MALEGAON—
Question 7e branch railway from Manmad to Dhulia via —. 160.
«MALPE— g
Question re railway line from Mangalore to —. 6-7.
MANGALORE— '
Question re railway line from —— to Malpe. 6-7.
MANMAD—
* Question 7e branch railway from — to Dhulia via Malegaon. 160.
MANMOHANDAS RAMJI, Tre Honoumnm Sir—
e, Eltction
363.

General dlscussmn of the General Budget 247.49, .
R Question e repirt of the working of the new rubee ratio of 1s. 6d. 2-3.

-

~
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MATCH INDUSTRY (PR.OTECTION) BILL—
See “Bill(s)”.

MAYO, Miss KATHERINE—

Question re issue of free railway passes by some of the Government
managed Railways to ——. 156.

McWATTERS, Tue HonxourasLe Mr, A. C.—
Indian Finance Bill—
Consideration of clause 6. 392.
Motion for the election of a Panel for the Standing Committee for
the Department of Industries and Labour. 16.
Motion for the election of a Panel for the Standing Committee on
Roads. 402-03, 404.
Oath of Office. 1.
Resolution re—
Development of Waterways. 23-26.
Reduction of the price of postcards. 186-89, 192-93.
Workmen’s Compensation (Amendment) Bill—
Motion to consider. 364-65.
Motion to pass. 365. .
MEHR SHAH, T HoNoURABLE NAwaB SAHIBZADA SAryip MOHAMMAD—
Indian Finance Bill— )
Motion to allow consideration on the same day as the Bill was laid
on the table. 378. . .

MESSAGE(S)—

—— from Her Majesty the Queen-Empress expressing thanks for the
loyal — received from the Council of State re the recent illness of
His Majesty the King-Emperor. 155.

—— from His Excellency the Viceroy appointing days for the presenta,-
tion and discussion of the General Budget. 14.

—— from His Excellency the Viceroy appointing days for the pre-
sentation and consideration of the Railway Budget. 13.

—— from His Excellency the Viceroy directing that the heads of
expenditure specified in sub-section (3) of section. 67A. of the Gov-
ernment of India -Act shall be open to discussion when the Budget is
under consideration. 14. .

—— from His Excellency the Viceroy nominating Members of the Council
of State to be on the Panel of Chairmen. ,13.

—— from His Excellency the Vlceroy requiring the atterdance of the
Members of the Council of State in the Legislative Assembly Chamber
at 11 o’clock on Friday, the 12th April, 1929. 431.

—— from the Legislative Assembly intimating that that Chambe: had
agreed to the amendments made by the Council of State in the Hindu
Law of Inheritance (Amendment) Bill. 33.

—— from the Legislative Assembly intimating that that Chamber had
agreed without any amendments to the Indian Limitation (Amen;l
ment) Bill. 15.

—— from the Legislative Assembly intimating that that Chamber had
agreed without any amendments to the Presxdency-towns Insolvency
(Amendment) Bill. 286. ) )

‘ ’

)
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- .7
MBITTUPALAIYAM— )
Question re¢ want of an overbridge at ——. 326-27.
MIDNAPUR— '
Question re rifle practice by railway volunteers in certain villages in
—_— 3.

{
MILITARY AUTHORITIES—

Question re counting towards pension of the services of persons sent to

Kenya Colony by the Indian —. 319.
MILITARY OFFICERS—
Question re private bungalows for the use of —— in Wellington Can-
tonment. 208.

MINORITY COMMUNITIES—

Question re safeguarding of the claims of —— in the Public Works De-
partment, Delhi. 261.

MITIER, Tre Honourasre Sir BROJENDRA—
Oath of Office. 1.
Presidency-towns Insolvency (Amendment) Blll—-
Motion for leave to introduce. 17.
Motion to consider. 65-66.
Motion to pass. 66.
Trade Disputes Bill—
¢ Congideration of clause 2. 418-19.
Consideration of clause 186. 426-27.
Consideration of cla.use 17. 428,

MITRA, Tre HonovrarLe SR BHUPENDRA NATH—
Trade DiSpUtes Bill—
Consideration of clause 15. 422-23, 426.
Consideration of clause 17. 428.
Addition, of a clauce after clause 18. 429-30.

MOGHALPURA—
Question re—
Causing of delays to road traffic at the level crossing at —— on the
North-Western Railway. 280.
Construction of an overbridge to replace the road level crossing at
—— on the North-Western Railway. 280.

MONSOON BILLS—
Question re uncovered — held by the banks in Calcutta, ete. 284.

MOOKERJZE, Tre HoRouraste Sr1yur RAMA PRASAD—
Election of —— to the Panel for the Standing Advisory Committee for
the Department of Education, Health and Lands. 57.

"« Motion for the election of the Panel for the Standing Committee on

Roads. 403.
Election of —— to the Panel for the Standing Committee on Roads.
* 430. s : 2 f

- /
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MIOKERJEE TaE Hoxourasre Sprsvr RAMA PRASAD—contd.
Question re— .

Committee appointed to enquire into the affairs of the
Library, Calcutta. 169-70.

Extension of the period for the submission of claims by Indian sea-
men who. suffered by enemy action during the European War. 168,

Future management of the Imperial lerary, Calcutta. 171-72.

Government grant to the Imperial Library in 1928-29. 172-73.

Librarian, Imperial Library, Calcutta. 171.

Repa.r{tlon awards to Indian and other seamen who suffered by enemy
action during the European war. 168-69.

Revision of Rules 1 (a) and 20 of the {Government Servants’ Conduct
Rules. 169.

Questicn (Sapplementary) re confirmation of temporary clerks in Lhe
Army Department. 401.
Resolution re—
Betting at races. 52-53, 54.
Import of vegetable oil, etc. 129-30.
Reduction of the price of postcards. 181-86, 191-93.

N

Imperial

MOTI CHAND, Tee HoNOURABLE RAaja—.
Resolation 7e import of vegetable oil, ete. 129.

MOTOR CARS—

Question re garage accommodation for the — of Members of the Cen-
tral Legislature, 278-79. )
MOTOR SPIRIT—
Increase of the duty on —— (Discussed under the Indian Finance
Bill). .388-97.
- °o
MUHAMMADANS— _
Question re exclusion of —— from responsible posts in the clerical

establishment of the Government of India Press, Delki. 282-83.

MUHAMMAD HUSSAIN, Tre Ho~xourasie M1axn ALT BAKSH—

Election of —— to the Panel for the Standing Committee on Roads.

430.
MUKHFRIJEE. Tae Ho~vourasLe Sr1iyur LOKENATH—

Klaction of —— to the Panel for the Central Advisory Council for
Railways. 34.

Election of — to the Panel for the Standing Advisory Committee of
the Department of Education, Health and Lands. 33.

Election of —— to the Panel for the Standing Committee of tho .De-

partment of Industries and Labour. 34.
General discussion of the General Budget. 23741.

MUNICIPALITY— o
Question re duties and emoluments of the Secretary and Amstsnt Sec-
retary of the Delhi City —. 317.
) n
) .
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MUSLIM(S)— .
Question re—
Amounts paid to work-charged ——, Hindus and Sikhs in December

1928 and January 1929 in the 1st Division, Public Works Depart-
ment, Delhi. 316.

Number of —— and non- ——, appointed as subordinates, clerks and
draftsmen in the Public Works Department, Delhi. 259.

Number of — and non- — temporary engineers and apprentice
engineers. 257.

Number of —— employed as dealing assistants in each section of the
Public Works Department, Delhi. 261.

Number of — employed as Superintendents and clerks in the Cen-
tral Office, Public Works Department, Delhi. 314.

Number of —, Hindus and Sikhs appointed or promoted to the

posts of sub-dlvxslonal officers or assistant Engineers-in the Delhi
and North-West Frontier Provinces. 258.

Number of Sikhs, ——, Hindus and Christians employed in the Draw-
ing Office of the Ral]way Board. 318. i

Number of vacancies of section-holders filled by —— compositors in
the Government of India Press, Delhi. 283.

Qualified —— candidates for the posts of engineers in the Public
Works Department, Delhi. 2860.

Bafegnarding of the claims of — in the Indian Service of Engineers.
319.

MUSSALMANS—
Question re number of Deccani —— employed in the different Indian

regiments. 264-65.

MUZAMMIL-ULLAH, Tae HoxouraBLE NAwaB SIR 'MUHAMM.‘\D—-

Indian Bimance Bill—
Motion to alter consideration on the same day as the Bill was laid
~. on the table. 378.
Consideration of clause 6. 393.

T

NABADWIPA GHAT -
Quu stion re provnlon of amenities for passengers at

siation. 230,

NAm Tae HONOURABLE Sm SANKARAN—
Indian Finance Bill—
Motion tc allow consideration on the same day as the Bill was laid

" on the table. 378.
Resolution re leader of the Indmn delegation to the League of

Mations. 300-02, 303.

NARGUND—

Question re construction of a railway from Dundur to —— via Naval-
gund. 8 IR

L]
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»
(3,1

" NASIK—

-

Question re number of Europecans, etc., employed in the clerical and

higher establishments of the Government Security Printing Press,
—. 161.

NATESAN, Tae HoNourase Mr. G. A.—

Election of —— to the Panel for the Central Advisory Council for:
Railways. 34.

Election of —— to the Panel for the Standing Committee on Emigra-
tion. 363.

General discussion of the ‘General Budget. 230-34.
Question re— .
Amount of India’s contribution to the expenses of the League of
Nations during the last three years. 157.
Appointment of a Royal Commission on Education. 161,
Appointment of pleaders as Chief Justices of High Courts. 157.
Branch railway from Manmad to Dhulia via Malegaon. 160.
“reation of the Kashi Tirth Sudhar Trust in Benares under the
Ancient Monuments Preservation Act. 278.
Deductions from the wages of labourers
Assam. 162.

Designation of the representative of the Government of India in the
Union of South Africa. 156. '

Indian delegates to the International Civil Aeronautics Conference
in Washington. 1556-56. '

Issue of free railway passes by some of the Government-managed Rail-

" ways to Miss Katherine Mayo. 156.

Number ‘of Europeans, etc., employed in the clerical and higher
establishments of the Government Security Prirttag Press, Nasik,
161.

Number of Indians employed in the Secretariat of the Lcaje, of
Nations. 158-59.

Principles of land revenue assessment. 160-61. »

Recommendations of the Royal Commission on Agriculture. 159-69.

Rules regulating the formation of new Provincial Services. 160. ,

Speech of Lord Lytton at the last session of the League of Nations.
158. R

Use of vegetable ghee in hospitals. 157. '

employed on tea estates i

°
Resolution re—

Assessment of income-tax on the annual value of residential property.
200.

Import of vegetable oil, ete. 121. . ,

Investigation into the systems of land revenue in the different pro-
vinces. 344,346. .

Leader of the Indian delegation to the League of Nations. 300.

)

NAVALGUND— ‘ -
Question re constrnctio}a of a railway from Dundur to Nargund via

—, 8. ) L
. "\ D 2 2
J

.
> .
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' NEW'DELHI—
Qitestion 76—
Completion of the construction of Government House, —. 316-17.
Cracks in the roofs, columns, etc., of the Bodyguard Lines, ——.
313.
Disciplinary measures against certain clerks in the Health Office,
—. 261,
Distinction made between dania shops and shops for general merchan-
. dise in the allotment of shops in —. 279.
Executive Engineer in charge of the construction of Government
House, —. 315. N
Increase of the rent of the shops in Diaz Square, —. 277.
Marble columns in and about the Darbar Hall of Government House,
—. 314,
Names of engineers and subordinates serving in the Public Works De-
partment, Delhi, who have acquired plots of land in —. 315.
Pay of draftsmen working in the firm ofi-Architects, —. 317.
Revision of rates in the approWed wgreefent g¢ Sardar Dharam Singh,
C'ontractor of Government House, ——. - 262.
Tenders for the lease of shops in —. 277-78,

NORTH-WESTERN RAILWAY—
See “Railway(s)’’.

NORTH-WEST FRONTIER PROVINCE—

Questibn e number of Muslims, Hindus and Sikhs appointed or pro-

maoted tn the posts of sub-divisional Officers or assistant eungincers in
the Delhi Province and the 258,

(1)

OATH OF OFFICE—
Basu, the Honourable Rai Bahadur 8. 0. 1.
Braidwood, the Honourable Mr. H. L. 1.
Clayton, the Honourable Mr. H. B. 1
Graham, the Honourable Mr. L. 155.
Hadow, the Honourable Sir Austen. 57.
Irving, the Honourable Mr. Miles. 1.
McWatters, the Honourable Mr. A. C. 1.
Mitter, the Honouravole Sir Brojendra. 1.
Shamaldhari Lall, the Honourable Mr. 407.
Symons, the Honourable Major-General T. H. 3.
Watson, the Honourable Mr. C. C. 33.
Woodhead, the Honourable Mr. J. A. 359.

OFFICERS— ®

Question 7e—

Grant of overseas pay to Indian — of the Bengal and North -Western
Railway. 178.

* Revision of the pay of Indian and Furopean —— of the State and
Company-r.anaged Railways. 1'77

t
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OFFICERS—contd. . . N -
Question re—contd.
Total'. strength of Indian and European — on all Company-managed
Railways on the 1st April, 1924, and the 1st April, 1928. 176-77.
OVERBRIDGE—

. Question re— ' .
Construction of an ——*to replace the road level crossing at  Moghal:
pura on the North-Western Railway. 280.
-——- over the level crossing at Koregaon Road, Poona. 2u7 (%
Want of an — at Mettupalaiyam. 326-27.

OVERSEAS PAY—

Question ‘re grant of —— to Indian officers of the Bengal and North--

Weetern Railway. 178.

OXEN— -
Question re exports of ——, cows, bullocks and calves. 362.

P
PANEL OF CHAIRMEN— .
Message from His Excellency the Viceroy nominating Members of the

Council of State to be on the —. 13. . *
PAPER CURRENCY RESERVE— '
Question 7e amount of gold in the —. 16b.
PAPER PULP— T
Question re¢ manufacture of —— from jute sticks or sugarcane refuse.
6. :
PASSENGERS—
Question re increased traffic in —— carried on each of the State Rail-
ways from 1st April to 31st December, 1928. 374, *
PASSENGERS’ PARCELS— »
Question re branch booking offices for —,on each of the State Rail-
ways. 280.
PAY—
Question re— ’
Efficiency bars in the time-scale of —— for first and second division
clerks in the office of the Director-General of Posts and.Telegraphs.
162. N
Grant of overseas — to Indian officers of the Bengal and .Nort}ﬁa

Western Railway. 178.
—— of certein classes of employees on the Bengal and North-Western
" Railway. 175.° -

) >
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PAY—_ ontd.
Question -re—contd.

—— of draftsmen working in the firm of Architects, New ]jelhi, 317.

Raising of the maximum —— of the literate staff in the Traffic De-
partment of the North-Western Railway. 167-68. ¢

Rates of —— of the officers and the staff of the Railway Board. 282.

Revision of the —— and prospects of the ministerial staff of the
Calcutta Custom8 House. 369-70.
Revision of the — of Indian and European officers of the State and
Company-managed Railways. 177,
Special — of Assistant Directors-General of Posts and Telegraphs.
263.
PENSION—
Question re counting towards —— of thé services of persons sent to
* Kenya Colony by the Indian military authorities. 318.
PETROL—
Question 7e suggested tax on ——. 8-9.
PETROLEUM—
Question 7¢ running aground on its way to Calcutta of a ship contain-
ing —. 3. '

PIAREY LAL, Basu—

Question 7e supersession by —— of subordinates in the Public Works
Department, Delh1. 316.

PLATFORMS—
Question re—
Condoning of —— in the front of houses in Ambala Cantonment.
* 375, ;

—— at Jalpaiguri station on the Eastern Bengal Railway. 10.

PLEADERS— .
Question 7¢ appointment of —— as Chief Justices of High Courts. 157.

PONTAGE CHARGE—

Question 7e levy of an extra —— for all traffic over the Hardinge
Bridge on the Eastern Bengal Railway. 5. .

" POONA—

Question-~re—
Overbridge over the level crossing at Koregaon Road, ——. 207-08.
« Thefts of bicycles from the compound of the General Post Office,

— NS,

POSTAL ANXD RATLWAY MAIL SERVICE UNION—
See ANl India” —-—-
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POSTAL DEPARTMENT— >
Question re exclusion of the work done by Postal Inspectors from the
investigation into the question of the time-test in the —. 8.

1

POSTAL INSPECTORS—
Question 7e exclusion of the work done by —— from the investigation
into the question of the time-test in the Postal Department. 6.

POSTAL SERVICE ASSOCIATIONS—
Question re recognition of certain —. 209-10.

POSTCARDS— -~ _
Resolution re reduction of the price of —. 181-93.

POST OFFICE(8)--
Question re— .
Date of the lowest sclection grade examination in the ——. 173-74.

Enquiry into the time-test in the —. 163.
Maximum period for keeping a Value Pavable Parcel in deposit in
the —-. 279,

Resolutions of the All-India Postal and Raxlwav Mail Service Union
relating to the posts of Town Inspectors of 173.

Thefts of bicycles from the compound of the General ,—, Poona. °

208.
POST OFFICES. SUPERINTENDENTS OF— _
Guestion 7e procedure followed in filling up appointments pf —— and
Income-tax Officers. 327-28.

POSTS AND TELEGRAPHS, ASSISTANT DIRFCTORS GENERAL OF—

Question 7¢ special pay of ——. 263, —

POSTS AXD TELEGRAPHS, DIRECTOR-GENERAL OF—

Question re—
Annual increments of first division clerks in the offige of the ——.

163.
Efficiency bars in the time-scale of pay for first and second division
clerks in the office of the —. 162. R

PRESIDENCY-TOWNS INSOLVENCY (AME’\TDMFNT) BILI—
See ‘“Bill(s)”’ -

*
PRESIDENT, Teae HoNOURABLE THE—
Alleged delay in the ‘disposal of Government husiness in the Legislative
Assembly. 368.
Congratulations to the Honourable Colonel Nawab Sir Umar Mayat
Khan and the Honourab]e Sir Annamali Chettiar on the honours con-
ferred on them. 180-81.

Expressions of regret on the deaths of Mr. S. R. Dae and 'Sir Muham-
mad Rafique. 12-13. .

Recent illness of His Majesty the King Emperor. 2. >

Reference by the —— to the recent homb outrage in the Legislative

Ascembly. 409, .

L
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PRESS—
Question re—

. . . . \
Acting allowance to subordinate readers in the Government of India
——, Delhi. 282,

Exclusion of Muhammadans from responsible posts ir the clerical
establishment of the Government of India ——, Delhi. 282-83.

Exhaust arrangements in the Monotype section of the Government of
India ——, Delhi. 360.

Filling of vacant posts of section-holders in the Government of India

——, Delhi. 360. '
Number of Europeans, etc., employed in the clerica] and *higher
establishment of the Government Security Printing ——, Nasik.

161.

Numbher of vacancies of section-holders filled by Muslim compositors
in the Government of India ——, Delhi. 283.

Officiating and permanent promotions of clerks in the Government of
India ——, Delhi. 283.

Reduction of Basant Singh, a compositor in the Government of India

—-, Delhi. 359
Selection of section-holders in the iGovernment of India ——, Delhi.
360.
"PROVIDENT .FUND—
Question re —— for Civil Engineers employed on State Railways. 163-
64.

PROVINCIAL GOVERNMENTS—

Question re different forms of taxes and revenues, both direct and in-
direct, levied and received by the Central and —. 9-10.

PROVINCIAL SFRVICES—

Question re rules regulating the formation of new —. 160.

PUBLIC SERVICE COMMISSION—

Question re—

Expenditure on the —. 327.
« Number of posts filled up by Government on the recommendation of
the ——. 327.
PUBLICITY DEPARTMENT—
Question 7¢ expenditures on the —— on each of the State Railways.
279-80.

PUBLIC LIBRARIES COMMITTEE (ENGLAND)—
Question 7e Mr. Wi R. Barker’s membership of the —. 323

\
PUBLIC WQRES DEPARTMENT, DELHI—
Question ‘re—
Amounts paid to work-charged Muslims, Hindus and Sikhs in Decem-
ber 1928 and January 1929 in the 1st Division, —. 316.

Article in the “Ingalab” of Lahore regarding the establishment of
the —. 258.¢
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~ X :
PUBLIC WORKS DEPARTMENT, DELHI—contd. -
Question re—contd.
Charge of shortage of bricks against a sub-divisional officer of the -——.
314.
Disciplinary ection against sub-divisional officers and subordinates of"
the —— who collected funds for Bardoli. 258.
Employment of Babu Rup Narain as Superintendent W-III Section,
Central Office, —. 260.
Examinations passed by the subordinates and engineers serving in.
the —. 314 .
Horse allowance and cycle allowance of subordinates in the —.
313. ‘
Land Development Officer in the 315. co
Length of service of Mr. E. W. Grindal, Central ‘Accounts Officer,
—. 318.
Names of engineers and subordinates serving in the —— who have
. . acquired plots of land in New Delhi. 315.
Names of engineers in the ——, on deputation from other provinces
for ten years or more. 316.
Names of the engineers and sub-divisional officers posted on present:
construction work not below one lakh in the —. 262.
Number of engineers and subordinates working as sub-divisional offi-
cers in the —. 259, :
Number of Europeans employed as Executive Engineers in the —.
260.
Number of Muslims and non-Muslims appointed as subordinatess
clerks and draftsmen in the —. 259,
Number of Muslims employed as dealing assistants in each section of
the —. 261.
Number of Muslims employed as Superintendents and clerks in the-
Central Office, —. 314 -
Number of works Assistants in the —. 259. )
* (Promotion of subordinates as sub-engineers and temporary engineers: .
in the —. 258-59.
Qualified Muslim candidates for the posts of engmeers m ‘the —.
260.
Safeguarding of the claims of minority communities in the —. 261.
Supersession. by Babu Piarey Lal of subordinates in the —. 316.
Suspension of Babu Champat Singh, Cashier in thg Central Office,
—. 320.
Testing of lime in the —. 317. .
Transfer of Babu Davindra Kishore from the Establishment Sectxon
to the Accounts Section of the —. 359.
Various kinds of lime approved by the —. 315. .
Q .
QUARTERS—
Question 76 —— for station masters on the Bengal and North-Western

Railway. 176. ’
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QUY.EN-EMPRESS, HER MAJESTY THE—

Message from —— expressing thanks for the loyal message received

from the Council of State re the recent illness of His Majesty the
King-Emperor. 155.

R

RACES—
Resolution re betting at —. 49-55.

RAFIQUE, Sir MUHAMMAD—

Expressions of regret on the deaths of Mr. 8. R. Das and —. u-ia.
RAILWAY(S)— ..
Motion for the election of a Panel for ‘the Central Advisory Council
for —. 16. .
Elections to the Panel for the Central Advisory Council for ——. 34.
Question 7r¢—

Average life of different kinds of sleepers on certain specified —

etc. 165-67. .
Branch — from Manmad to Dhulia »ic Malegaon. 160.
Construction of a —— hetween Jessore and Rajbari on the Eastern
R Bengal Railway. 10.
Cofstruction of a from Dundur to Nargund via Navalgund. 8.
Resolution 7¢ reconstitution of the Central Advisory Couscit for ——.
134-38. ‘

Bengal and North-Western —.
‘Question~ae—

Appointment of Mr. Carle as an Assistant Locomotive Superinten-
dent on the —. 178.

Appointment of Mr. Hudson as a Traffic Inspector on the —. 175,

176.

Appointment of Mr. Jackson as an Assistant Storekeeper on the —
178-79. -

Enquiry by the late Mr. Kaul of the Railway Board into labour ques-
tions on the —. 175.

© Expenditure on the education of the children of the Anglo-Indian

and Indian staff of the —-. 174.

Grant of overseas pay to Indian officers of the —. 178.

Indian and European running rooms at certain stations on the —
176.

i
Non-admission of Indian apprentices into the Locomotive Depart-
ment of the 177,

Number of goods wagons and third and intermediate class carriages

added to the stock of the —— during the last six years. 372.
- Number of persons drawing a salary of Rs. 100 and over on the -—~-.
71,
. Pay of certain classes of employees on the —. 175.
Quarters fog station masters on the —. T76.

Registered labour union of the workmen of the ——. 174,
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-
BRAILWAY(S)—contd.
Bengal and North-Western —.—contd.
Questicn-—re—contd. .
Supersession by Mr. Hudson of Mr. Hanafi, a Traffic Inspector on
the —.  175-76.
T;r;ns on which the Tirhoot State Railway is worked by the ——,
1
Bombay, Baroda and Central India —.
Question re improvement of the conditions of service of the staff of
the ——.  205-06.
Company-managéd —.
Question re—
Revision of the pay of Indian and European Officers of the State and
— 177
Total strength of European and Indlan officers on all —— on the
‘ 1st April, 1924, and the 1st April, 1928. 176-77.
Eastern Bengal —.
Question 7re—

Construction of a —— betweenJessore and Rajbari on the —. '10.
Levy of an extra pontage charge for all traffic over the ™ Hardinge
Bridge on the —. 5.
Platform at Jalpaiguri station on the ——. 10.
Gmernmentwmana,ged _— .

Qm-stlon re issue of free — pasqeq by some of the —— to Miss Kathe-
rine Mayo. 156.

Ishurdi-Pabna-Sadhuganj —. . o

Question re the —. 5.

North-Western —.
Question re—
Caunsing of delays to road traffic at the level crossing at Moghalpura
-

on the —. 280.
Construction of an overbridge to replace the road level crossing at
Moghalpura on the —-. 280.
Inferior wrated waters and ice supplied in the running 'r‘ ains on the
326.

Provision of Indian dining cars for upper class passengers on the —

in 1920-30. 281 , ,
Raising -of the maximum pay of the literate staff in the Traffic De-

.

partment of the —. 167-68. )
Stoppage of the recruitment of Hindus to the offices under the Chief
Auditor, —. 164, .

and certain other speci

Ton-miles of goods handled, etc , on the
fied —. 284-85.
Btate-owned . »
Question 7+ dividends paid by Companies managing —. 372-73. ¢
State —. :

Question re—
Branch booking offices for passengers’ paroels on each of the —.

280, .
Expenditure on the Publicity Departments on each of the —. 279-

80. .
Improvement of the’conditions of service of the sulyprdinate staff on

the —. 281 .




44 INDEX TO COUNCIL OF STATE DEBAI'ES

1 1 . i ;
tRAIL‘vVAY(S)—concld ( ¢ l - ’
State—contd.
Question re—contd.
Increased traffic in passengers carried on each of the —— from lst
April to 31st December, 1928. 374.
Overcrowding of third class compartments on ——. 281
Policy adopted in fixing rates for —. 206.
Provident Fund for Civil Engineers employed on —. 163-64.
Recommendations of the Lee Commission with regard to service condi-
tions on the — 177.
" Revision of the pay of Indian and European officers of the — and
. Company-managed —. 177.
Total amount of foreign coal ordered for —— during 1927-28 and
1928-29. 165.
Resolution re—
Establishment of steamer services in conjunction with —. 29-32_
Return tickets on —— for third class passengers. 43-48.

South Indian —.
Question re—
Closing of the —— station at Trikannad on the —. 7.
Strike on the —. 7-8.
Tirhoot State—
Question re—
Mileage of the —-. 372,

Terms on which the —— is worked by the Bengal and North-Western
——, 371

RAILWAY ACCOUNTS OFFICES— ~

Question re promotion of clerks in the subordinate establishment of
— 2807, :

RAILWAY BOARD—

Question .re—
Duties of each of the officers in the ——. 281-82.

Enquiry by the late Mr. Kaul of the — into labour questions on the
Bengal and North-Western Railway. 175.

Number of Sikhs, Muslims, Hindus and Christians employed in the

Drawing Office of the —. 318,

Qualifications of the officer in charge of the Standardization Branch,
—. 317-18. ¢

Rates of pay of the officers and the staff of the —. 282.

RAILWAY BUDGET—
See “Budget’’.

RAILWAY LINE—
Question re

from Mangalore to Malpe. 6-7.

RAILWAY PASSES— :

Qucstion re issue of free —— by scme of the Government managed Rail-
ways to Mis3 Katherine Mayo. 156.

’
£y
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RAILWAY STATION— - ’ >
- Question re closing of the —— at Trikkannad on the South Indian Rall-
way. 7. ¢

RAILWAY VOLWUNTEERS—

Quegtio‘n re rifle practice by — in certain villages in Midnapur. 3.
RAINY, teEe HoNouraBLE Sik GEORGE—

General discussion of the Railway Budget for 1929-30. 87-91.
RAJBARI— ) .

Question re construction of a railway between Jessore and —— on the

Eastern Bengal Railway. 10.

RAMADAS PANTULU, Tee HoNoURABLE MRr. V.—
Election of —— to the Governing Body of the Central Council of Agri-
cultural Research. 405.
General discussion of the General Budget for 1929-30. 215-22.

Question (Supplementary) re appointment of pleaders as Chief
Justices of High Courts. 157.

Resolution re— - )
Assessment of income-tax on the a.nnual value of residential property.
196.
Import of vegetable oil, etc. 125-27. . ¢

RAMA RA’Y, THE HoNoUrRABLE Rio Sanie Dr. U.—

Election of —— to the Panel for the Standing Advisory Committee of
the Department of Education, Health and Lands. 33—

General discussion of the General Budget for 1929-30. 241-46.

General discussion of the Railway Budget for 1929-30. 81-85.

Question re— °

Closing of the railway station at Trikkannad on the South Indmn
Railway. 7.

Construction of a railway from Dundur to Nargund via Navalgund.®
8.

Railway line from Mangalore to Malpe. 6-7.

Report of the Indian Cinematograph Committee. 9.

Report of the Road Development Committee. 8-9.

Strike on the South Indian Railway. 7-8.

Suggested tax on petrol. 8-9.

TResolution re— o
Betting at races. 49-51, 55.
Development of waterways. 19-21, 27-28.

Reconstitution of the Central Advisory Council for Ra.llwn.ya 134-35, .
136,138. >

Return tickets on State Railways for third class passengers. 46, 46.
‘Beparate Karnataka Province. 97-100, 102.

‘Slaughter of milch cows for the supply of beef tothe Army. 1074)8
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RAM SARAN DAS, Tae Hoxourapie Ra1 Bamapun Lata— ‘
. Election of — to the Panel for the Central Advisory Council for Raijl-

ways. 34.

Election of —— to the Panel for the Standing Committee on Emigra-
tion. 363.

Election of —— to the Panel for the Standing Coinmittee on Roads.
430.

General discussion of the /General Budget for 1929-30. 222- 24, 235.

General discussion of the Railway Budget for 1929-30. 77-81.
Question re—

Additional expenditure in connection
Afghan frontier. 266.
Amount of gold in the Paper Currency Reserve. 165.

Average life of different kinds of sleepers on certain specified Rail-
ways, etc. 165-67.

Branch booking offices for passengers’ parcels on each of the Stat
Railways. 280.

Causing of delays to road traffic at the level crossing at Moghalpu*
on the North-Western Railway.' 280.

Construction of an overbridge to replace the road level crossing 2,
Moghalpura on the North-Western Railway. 280.

Expenditure on the Publicity Departments on each of the State Rall-
ways. 279-80.

Grave apprehension about the course of exchange during the year.
263-64.

Import of foreign wheat. 264.

Inability of the sufferers in the Kohat riot to pay the instalment of
the loan advanced to them by Government. 164-65.

Installation of a telephone system and a trunk connection at Dal
housie. 165.

Loans repayable in 1930 and thereafter. 280.

Providént Fund for Civil Engineers cmployed on State Railways.
163-64.

Provision of Indian dining cars for upper cldss passengers on the
North-Western Railway in 1929-30. 281.

Raising of the maximum vpay of the literate staff in the Traffic De-
partment of the North-Western Railway. 167-68.

Stoppage of the recruitment of Hindus to the offices under the Ch
Auditor, North-Western Railway. 164.

Total amount of foreign coal ordered for State Railways during 1927-.
28 and 1928-29. 165.

Uncovered monsoon bills held by the banks in Calcutta, etc. 264.
_ Resolution re—
Assessment of income-tax on the annual value of residential property.
193-96, 20002, 203.

Deductions when determining income-tax of losses incurred by per-
sons who stand surety. or lend money. 266-69, 273-74, 275.

Development of waterways. 22-23. ‘

Import of vegetable oil, ete. 119-123, 128, 130, 131-32.

,Investlgat.lon into the systems of land revenue in the different pro-
vinces. 340-42, 355..

Leader of the Indian delegatxon to the League of Nations 298.

with the situation on the
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&AM SARAN DAS, THE Hoxovmm Rar BaHADUR LaLa—contd.
Trade Disputes Bill— °

Addition of a clause after clause 18. 429,

RAMPAL SINGH, Tee HoNouRABLE Raja Sim—
General discu.ssion of the General Budget for 1929-30. 236-37.

RATES—
Question re policy adopted in fixing —— for State Railways. 206.

RAY CHAUDHURY, Tre HovourasLe MR. KUMAR SANKAR—

Election of — to the Panel for the Central Advisory Council for Rail-
ways. 34.

Election of —— to the Panel for the Standing Committee for the De-
partment of Industries and Labour. 34.

Expressions of regret on the deaths of Mr. S. R. Das and Sir Muham-
mad Rafique. 12.

(Feneral discussion of the Railway Budget for 1929-30.
Indian Finance Bill—
Motion to consider. 381-87.
Consideration of clause 6. 393, 394.
Question re—
Action taken on the Resolution of the Bengal Legislative Council re.
commending the grant of a special franchise to labour.” 4.
Appointment of a competent scholar as Librarian of the Imperial
Library. 328.

Assistants in charge of important sections of the Army Dgpartment.
401,

Confirmation of temporary clerks in the Army Department. 401.

(Construction of a railway between Jessore and Rajbari on the East-
ern Bengal Railway. 10.

Difference in procedure in the filling up of the tempofary posts of
Librarians of the Imperial Secretariat Library and of the lmperial
Library. 329-30.

Different forms of taxes and revenues, both direct and jndirect, levled
and received by the Central and Provincial Governments. 9-10.

Distinction made between bania shops and shops for general merchan-
dise in the allotment of shops in New Delhi.. 279. .

Expenditure on the Public Service Commission. 327.

Increase of the rent of the shops in Diaz Square, New Delhi. 277.

Increase or decrease in the scale of fees for licences for guns, rifles
and revolvers. 5. °

Levy of an extra ponta.ge charge for all traffic over the !:Ia.rdinge
Bridge on the Eastern Bengal Railway. 5.

Librarian, Imperial Secretariat Library. 328-29.

Manufacture of paper pulp from jute sticks or sugarcane refuse. 6.

Maximum penod allowed for the keeping of a Value Payable Paréel
in deposit in the Post Office. 279.

Mr. W. R. Barker’s memhership of the Public Libraries 'Commlttoe
(England). 328. 2

Number of licences for guns, etec., granted, refused and cancened in
each of the la.st five years. 4-5.

75-76.

k]

2
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‘RAY CHAUDHURY, Tee Honourssre Mr, KUMAR SANKAR —custd.
Quesi an re—contd.
‘Number of posts filled up by iGovernment on the recommendation of
the Public Service Commission. 327.
Platform at Jalpaiguri station on the Eastern Bengal Railway. 10.
Procedure followed in filling up appointments of Superintendents of
Post Offices and Income-tax Officers. 327-28.
Provision of amenities for passengers at Nabadwipa Ghit station.
330.
Recognition of certain Postal Service Associations. 209-10.
Reduction of the duty on glass hangles. 278.
Reorganisation of the Imperial Library. 330.
Representation of Labour and the depressed classes in the Bombay
Legislative Council. 4.
Revision of the pay and prospects of the ministerial staff of the
Calcutta Customs House. 369-70.
‘Rifle practice by railway volunteers in certain villages in Midnapur.

3.
‘Running aground on its way to Calcutta of a ship containing petro-
leum. 3.

Salaries of the Librarians of the Imperial Secretariat Library and
of the Imperial Library. 329.

“Sending of representatives from the Central Legislature to confer.
with the Joint Committee of the British Parliament for framing
the future constitution of India. 11.

‘Separation of executive and judicial functions in the Madras Presi-
“dency. 4.

Sterling loan issued in J anuary 1929, 5-6.

Tenders for the lease of shops in New Delhi. 277-78.

The Issurdi-Pabna-Sadhuganj Railway. 5.

"Resolutinn re—
Development of waterways. 21-22
Establishment of steamer services in conjuncfion with State Railways
29, 31.

‘Extension of banking facilities. 113-16, 118.

‘Investigation into the systems of land revenue in the different povin-
ces. 354.

Jury trials in cases of sedition. 286-88, 292-93.

Repeal of the Indian Arms Act. 34-37, 4T42.

Ruturn tickets on State Railways for third class passengers. 45-46.

‘Trade Disputes Bill—
‘Motion to consider. 413-15, 416.
Consideration of clause 2. 417, 418, 419.
Consideration of clause 3. 419, 420.
Consideration of clause 4. 420. \
Consideration of clause 15. 422, 423, 424, 425-26. :
Consideration of clause 16. 426, 427.
Consideration of clause 17. 438

fREADERS— -
Question re actmg allowance to subordma.te _ m the Government of

India Press, Delhi. 282. s i

¥
*
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RECRUITMENT-— - N i -

Qnesti9n re stoppage of the <42 of Hindus to the offices under the Chief
Auditor, North-Western Railway. 164.

REGISTRARS OF JOINT STOCK COMPANIES—
Question re powers of Local Governments and -—— in the matter of

registration of Companies. 402. .

REPARATION AWARDS—
Question 76 —— to Indian and other seamen who suffered by enemy
ictiqn during the European War. 168-69,

REPEALING AND AMENDING BILL—
See “‘Bill(s)".

REPORT—
Question re—
~—— of the Indian Cinematograph Committee. 9.
—— of the Road Development Committee. 8-9.

RESIDENTIAL PROPERTY—

Resolution re assessment of income-tax on the annual value of —. 188-
203.
b RESOLUTION(S)—
Question re action taken on the —— of the Bengal Legislative Counell

recommending the grant of a special franchise to Labour. 4. »

—— re assessment of income-tax on the annual value of residential pro-
perty. 193-203.

—— re betting at races. 49-55.

—— re deductions when determining income-tax of losses incurred by
persons who stand surety or lend money. 266-75. —

—— re development of waterways. 19-28.

—— re distribution of spinning wheels to the famine-stricken people of
the northern districts of the Central Provinces. 305-1

re establishment of steamer services in conjunction with State Rail-

ways. 20-32.

re .extension of banking facilities. 113-18.

—— re import of vegetable oil, etc. 119-33.

—— re investigation into the systems of land revenue in the dlﬁerent
provmces 331-57.

—— re jury trials in cases of sedition. 286,94.

—— re leader of the Indian delegation to the League of Nations. 294-
305.

—— re reconstitution of the Central Advisory Council for Rallways
134-38.

—— re reduftion of the price of postcards. 181-93. M

—— re repeal of the Indian Arms Act. 34-42.

—— re return tickets on Sta.te Rallways for third class passepgers. 43-

48. o

——re separate Karnataka Province. 97-102.
—— re slaughter of milch cows for the supply of beef to the Indian
Army. 103-18. - - R
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RYiURN TICKETS—

Resolution r¢ —— on State Railways for third class passengers. 43-48,
REVENUES— o
Question re different forms of taxes and ——, both digect and indirect,
levied and received by the Central and Provincial Governments.
9-10.
KEVOLVERS—
Question re increase or decrcase in the scale of fees, for guns, rifles and
—. 5.

RIFLL PRACTICE—
Question re —— by railway voiuntcers in certain villages in Midnapur.
3.

RIFLES— . .
Questior re increase or decrzase in the scale of fees for licences for guns,
and revolvers. b.

RIOT-- )
Question re inability of the sufferers in the Kohat —— to pay the instal-
ment of the loan advanced to them by Government. 164-65.

~ROAD DEVELOPMENT COMMITTEE—

Question re report of the —— 8.9,
ROAD FUND— )
Financing of the —— (Discussed under the Indian Finance Bill). 388
97.
ROADS— \'_
Motion for the election of a Panel for the Standing Committee on‘
Roads. 402-08.
Elections to the Panel for the Standing Committee on ——. 430.

ROYAL COMMISSION ON AGRICULTURE—
Question re recommendations ol the —. 159-60.

ROYAL COMMISSION ON EDUCATION—

Quegtion re appointment of a —. 161.
RULES-—
Question re —— regulating the formation of new Provincial Services.
160.
RULING(S)—

Indian Finance Bill—

Allowing motion to take into consideration the —— to be madv on the
same day as the Bill was laid on the table. 379.
Resolution re— _ -
After the (.lebate‘ on a —— is closed it can only be voted on or leave
can be givern to the Mover to withdraw it. 203.
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RULING(S)—contd. -

Resolution re—contd.
An Honourable Member canno: speak after the Mover o1 u —— has

-

replied. 202.
A Honourgble Member is entitled to speak and explain the reasons
for withdrawing a —— after a debate has taken place on it. 48.

RUNNING ROOMS— *
Question re Indian and European —— at certain stations on the Bengal
and North-Western Railway. 176.

RUPLEE RATIO—
Questior re report on the workirg of the new — of 1s. 64. ¢, 3.

RUP NARAIN, Basu— _
Question re employment of as Superintendent, W-III Section,
Central Office, Public Works Department, Delhi. 260.

SANDHURST—

Question re promotion of Indian officers of the regular Indian Army -
with Viceroy’s Commissions after they have passed out of —, 205.

SCHUSTER, Tee HonNourasLe Sik GEORGE—
General discussion of the Cieneral Bundget for 1929-30. 252-55.°
‘A‘ .
SEAMEN—
Question re— )
Extension of the period for the submission of claims ly Indian ——
who suffered by enemy actiorn during the European War. 168.

Keparation awards to Indian and other —— who suffered by enemy.
action during the European War. 168-69.
Total amount received for the Indian —— (Enemy Debts) Account.
93-94.
SECRETARIAT— ’

Question re principles observed in determining the seniority of the staff
in the various Departments of the Government of India — 370-71. ~

SECTION-HOLDERS—

Question re— . .
Fiiling of vacant posts of — in the Government of India Press,
Delhi. 360. >

Nutber of vacancies of —— filled by Muslim ooinposritors in the Gov.
ernment of India Press, Delhi. 283.
+ ddelection of —— in the Government of India Press. Delhi. '360.

SEDITION— ‘ Lo
Resolution re jury trials in cascs of —. 280-94.
. (]
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SrLECTION GRADE EXAMINATION—- - -
Question re date of the lowest — in the Post Office. 173-74

SETHNA, Tee HoNourasre Sir PH1ROZE— . ‘
Election of — to the Panel for the Standing Committee of the Depart-
ment of Industries and Labour. 34

Election of —— to the Panel for the Standing Committee on Emigration.
363.

Question re ton-miles of gocds handled, etc., on the North-Western
Railway and certain other specified Railways. 284-85.
Resolution re—
Investigation into the systems of land revenue in the different pro-
vinces. 331-36, 342, 350, 351-5-.
Leader of the Indian delegation to the League of Nations. 94-97.

299, 303-05.
SHAMALDHARI LAL, Tae HoNouraBLE Mz.— ;
(ath of Office. 407. ; 3
Trade Disputes Bill— ,: A 4 '

Fixing of the date for the consideration of the —. 407.
Motion to consider. 409-13, 415-16.
Coneideration of clause 2. 417, 13.
Consideration of clause 3. 419-20.
~  Conrideration of clause 4. 420.
(Conrideration of clause 15. 4922, 423, 424, 425.
Motion to pass. 430.

SHIP—
Question 7e running aground on its way to Calcutta of a —— contain-
ing petroleum. 3.
<
SHOPS—
Question re—
Distinction made between bania -— and —— for general merchandie
in the allotment of ——— in' New Delhi. 279.
Increase of the rent of the —- in Diaz Square, New Delhi. 277.
Tenders for the lease of —— in New Delhi. 277-78.
SHR1 MAHAJAN ASSOCIATION, LIMITED—
Question re the —. 373
SIKHS—

Quesiion re—

Amounts paid to workwhargezl Muslims, Hindus and — in December,
1923, and Janunary, 1929, in thc 1st Division, Publi® Works De-
partment, Delhi. 316.

Number of Muslims, Hindus and —— "appointed or promoted to the
poste of Sub-divisional Officers cr assistant engineers in the Delh’
a1.d North-West. Fronticr Provinces. 258.

Number of —, Muslims, Hindus and Christians employed in +
Drawing Office of the Railway Board. 318.

~Ne
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>
SINHA, Tre Honxourasie Mr. ANUGRAHA NARAYAN—
Question re—
Application for the previous sanction of the Governor General to the

- Bombay Cotton Contracts Bill. 283-84.

Articles of aMsociation of registered companies. 373.

Dividends paid by Companies managing State-owned Railways. 372-
3.

Extension of the duration of the Bombay Cotton Contracts Act, 1922.
273-74.

Mileage of the Tirhoot Statz Railway. 872.

Number of goods wagons and third and intermediate class carriages
added to the stock of the Bengal and North-Western Railway during
the last six years. 372. -

Number of persons drawing a salary of Rs. 100 and over on the Benga.

£y and North-Western Railway. 871

Powers of Local Governments and Registrars of Joint Stock Com-
panies in the matter of registration of companies. 402.

Terms on which the Tirhoot State Railway is worked by the Bengal
and North-Western Railway. 371.

The Shri Mahajan Association, Limited. 373.

SKINS —
‘Questior re slaughter of cows and hullocks for the trade in -—— and
hides. 362. *
' SLEEPERS— .
Question re average life of different kinds of —— on certain Epeciﬁe_d

railways, etc. 165-67.

" S0UUTH AFRICA, UNION OF—
Question re designation of the representative of the Government of India

in the 156.
¥BOUTH INDIAN RAILWAY— "
Sce “Railway(s)”.
SPELCY—-
Queeti.on re — of Lord [Lytton at the last session of the League of
Nations. 158.
SPINNING WHEELS— *
Resolution re distribution of —— to the famine-stricken people of the
rorthern districts of the Ce¢ntial Provinces.: 305-11. o
:STANDA‘RDIZATIQN BRANCH, RATLWAY BOARD— .‘
Que-tion re qualifications of the officer in charge of the —. 317-18.
STANDING ADVISORY COMMITTIEF— E
Moj:ion for the election of a Panel for the —— of the Departmenut of
2 Education, Health and Lands. 15.

Elections to the Pane] for the
Health and Lands. 33, 57.

of the Department of Education,
\)
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STaNDING COMMITTEE— ‘ ‘

Motion for the election of a Panel for the —— for the Department of
Industries and Labour. 186.

Elections to the Panel for the —— of the Department of Industnes and
Labour. 34.

(&

STANDING COMMITTEE ON EMIGRATION--

Motioa for the election of a Panel for the —. 320-21.
Elections to the Panel for the ——. 363.

STANDING COMMITTEE ON ROADS—
Motioa for the election of a Panel for the —. 402-06.
Elections to the Panel for the —. 430.

STATEMENT (LAID ON THE TABLE)—
-——— re commercial treaties affecting India. 320.

STATEMENT OF BUSINESS— '

—— by the Honourable Kban Bahadur Sir Muhammad Ha.bibullah.‘
55, 01, 153, 256, 357.

P )

STATE-OWNED RAILWAYS—
Seé “‘Railway(s)”’. ’

STATE RAILWAYS—
See “‘Railway(s)”.

STATION MASTERS—

Question re quarters for —— or-the Bengal and North-Western Railway.
6 ai

STEAMER SERVICES—

Resoluticn r¢ establishment of —— in conjunction with State Railways.
20-32. {
STOREKEEPER—
Question re appointment .of Mr. Jackson as an Assistant —— on the
Bengal and North-Western Railway. 178-79.
STRIKE— -
Question ¢ —— on the South Indian Railway. 7-8.
STUDENTS— "
Quecestion re— 2
Control exercised over Indlan —— studying in Great Britain by the
High Commissioner for India in London. 363.
Progress reports of Indian — studying in England and othor
Furopean countries. 363
-Supervision of the progress of Indian —— studying abroad. 362.

Total number of Indian — studying abroad in 1928. 362.
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L]
SUR-DIVISIONAL OFFICER(S)—" - -
Question re— o
Charge of shortage of bricks against a —— of the Public Works De--
partment, Delhi. 314.
Disciplinary action against and subordinates of the Public Works
Departnfent, Delhi, who collected funds for Bardoli. 258.
Namee of the engineers and —— nosted on present construction work
not. below one lakh in the Public Works Department, Delhi. 262.
Number of engineers and suhordinates working as —— in the Public
Works Department, Delhi. 2£9.
. Number of Muslims, Hindus and Sikhs appointed or promoted to the
pests of —— or assistant engineers in the Delhi and North-West
Frontier Provinces. 258.

SUB-I'NGINEERS— )
Question re promotion of subordinates as —— and temporary engineers
in the Public Works Department, Delhi. 258-59.

SUBORDINATES—
Question re—

Disciplinary action against Sub-divisional Officers and —— of the
Public Works Department, Delhi, who collected funds for Bardoli.
258.

FExaminations passed by the —— and engineers serving in the Public
Works Department, Delhi. 314.

Horse allowance and cycle allowance of —— in the Public Works De-
partment, Delhi. 313. .
Names of engineers and -— serving in the Public Woiks Depart-

ment, Delhi, who have acquired plots of land in Delhi. 315.

Nuamber of engineers and --— working as Sub-divisional Officers in the
Fublic Works Department, Delhi. 259.
Number of Muslims and non-Muslims appointed as —, clerks and

d-aftsmen in the Public Works Department, Delhi. 259.
Promction of —— as sub-engineers and temporary engineers in the
Public Works Department, Dethi. 258-59. :
Sapersession by Babu Piarey Lal of —— in the Public Works Depart-
ment, Delhi. 316.
SUGCARCANE— 2
Question re acreage under —— in Indin. 207.

SUGARCANE REFUSE—
Question re manufacture of paper pulp froh jute sticks or —. 8.

SUGAR INDUSTRY—
Question re the —. 207.

SUHRAWARDY, TeE Howourare Mr. MAHMOOD— C
It.lcct».von of — to the Panel fcr the Central Advisory Council for
Railways. 34. ’
E]?eé:tion of —— to the Panel for the Standing Committee on‘Emigra.tioP.-
362.
Fl]qe::ion of — to the- Panel for the Standing Committee on Roads.
il ° :

bl
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SUHRAWARDY, Tar Honourasie Mr.° MAHMOOD—contd.

Question re—

Acting allowance to subordinate readers in the Government of India
Prees, Delhi. 282.

Administration of the Da-ga Sharif Khwaja Sahib of Ajmer. 179,
180.

Aunnual report and accounts of the income and expenditure of the
Committee of Management of the Darga Sharif Khwaja Sahib of
Ajmer. 179-80.

Article in the “Inqalab” of Lahove regarding the establishment of
the Public Works Department, Delhi. 258. s

Bil! to amend section 44 of the Code of Civil Procedure. 265.

’Datc of the lowest selection grade examination in the Post Oﬂice 173-

4.

Disciplinary action against Sub-divisional Officers and subordinates
of the Public Works Department, Delhi, who collected funds for
Bardoli. 288.

Disciplinary measures agains: certain clerks in the Health Office,
New Delhi. 261.-

Dutie: of each of the officers in the Railway Board. 281-82.

Fmployment of Babu Rup Narain as Superintendent, W.-III Section,
Central Office, Public Works Department, Delhi. 260.

Lxciusion of Muhammadans from responsible posts in the clerical
¢strblishment of the Government of India Press, Delhi. 282-83.

Fall of a portion of a heavy stune bracket from the east side porch of
the Council Chamber, Nelhi. 262.

‘Garage accommodation for the motor cars of members of the Central
L(glslature 278-79.

Improvement of the conditions of service of the subordinate staff “on
th. State Railways. 281.

Management of the Dargah Sharif Khwaja Sahib of Ajmer. 180.

Names of (he engineers and Sub-divisional Officers posted on present
censtruction work not below one lakh in the Public Works Depart-
ment, Delhi. 262.

Number of contracts for woodwork given to Sardar Sunder Singh.
262-63.

Number of Deccani Mussalmans employed in the dlﬁerent Indian
regiments. 264-65.

Number of engineers and subordinates working as Sub- dlvmlona.l
officers in the Public Works Department, Delhi. 259.

Number of Europeans employed as Executive Engineers in the Public
Works Department, Delhi. 260.

Number of Muslims and non-Muslims appointed as subordinates,
clerks and draftsmen in the Public Works Department, Delhi. 259.
Number of Muslim and non Muslim temporary engineers and appren-

tice engineers. 257.

Number of Muslims employed as dealing assistants in each section of
the Public Works Department, Delhi. 261.

Number of Muslims, Hindus and Sikhs appointed or promoted to
the posts of Sub-divisional Officers or assistant engineers in the
Delhi and North-West Frontier Provinces. 258.

Niumber of vacancies of section-holders filled by Muslim compositors
‘in the Government of India Press, Delhi. 283.
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SUHRAWARDY, TaE HoI«owmm.n Mr. MAHMOOD—concld. a7
Question re—contd. -
Number of Works Assistants in the Public Works Depa.rtment Delhi.
259.

Officiating ®and permaneat promotion of clerks in the Government of
Indiz Press, Delhi. 283.

Overcrowding of third class compartments on State Railways. 281.

Present, constitution of the Committee of Management of the Dargah
Sharif Khwaja Sahib of Ajmer. 179, 180.

Promotion of subordinates as sub-engineers and temporary engineers
in the Public Works Department. Delhi. 258-59.

Qualified Muslim candidates for the posts of engineers in the Publlc
Works D’epartment Delhi. 260.

Rates of pay of the officers and the staff of the Railway Board. 282.

HKesolutions of the All-India Postal and Railway Mail Service Union
relating to the posts of Town Inspectors of Post Offices. 173.

Revition of rates in the approved agreement of Sardar Dharam Singh,
Contractor of Government House, New Delhi. 262.

Safeguarding of the claims of minority communities in the Public
Works Department, Delhi. 261.

Special pay of Assistant Directors-General of Posts and Telegraphs.
263.

“Transfer of Babu Davindra Kishore from the Establishment Section
to the Accounts Section of the Public Works Department, Delhl
359.

Resolutionn re reduction of the price of postcards. 189-90.

SUNDER SINGH, SARDAR—

Question re number of contracts for woodwork given to —. 262-63.
SUPERINTENDENTS— :
Question re number of Muslins employed as — and clerks in the

Central Office, Public Works Department, Delhi. 314.

SUPERINTENDENTS OF POST OFFICES— '

Question re procedure followed in flling up appointments of — and
Income-tax Officers. 327-28.

’ E]

SUPFRSESSION-—
Question 7¢ — by Mr. Hudson of Mr. Hanafi, a Traffic Inspector on ~
the Bengal and North-Western Railway. o175-76.
SYMONS. Tee Ho~NouraBLE Masor Genegrar T. H.— .
Oath of office. 93. s
o T .
TAX(LS)— ’ .
Quettion re— ' )
«. Different forms of — and revenues, both direct and- indirect, levied

and received by the Central and Provincial Governments. 9-10.
Suggested —— on®petrol. 8-9. " 4
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“BA ESTATES— ) '
Questior: re deductions from the wages of labourers employed on — in
Agsam. 162.
TELEPHONE SYSTEM— <
C wstion re installation of » —— and a trunk connection at Dalhousie,
165.

TCMPORARY ENGINEERS—
‘Question re—

Number of Muslim and ncn-Muslim — and apprentice engineers.
. 257.
Promotion of subordinates as sub-engineers and —— in the Public
Works Department, Delhi. 2£8-59.
THEFTS-- .
Question re —— of bicycles from the compound of the General Post

Office, Poona. 208.

THIRD AND INTERMEDIATE CLASS CARRIAGES— _
Question re number of goods wagons and —— added to the stock of the
Bengal and North-Western Railway during the last six years. 372

THIRD CLASS COMPARTMENTS—
Question rc¢ overcrowding of —— on State Railways. 281.

THIRD CLASS PASSENGERS—
Lesolution re return tickets on State Railways for ——. 43-48.

TH(')'MI'S.ON,"THE HoNouraBLE Sir JOHN—
‘Qeneral discussion of the Genera! Budget. 249-50.

TIME-TEST—
Question re—

Enquiry into the — in the Post Office. 163.
Exclusion of the work done by Postal Inspectors from tho investiga-
tion into the question of the —— in the Postal Department. 6.

TIRHOOT STATE RAILWAY-—

Sce “Railway(s)”.

TOWN INSPECTORS OF POST OFFICES—

Question re resolutions of -he All-India Postal and Railway Mail Ser-
vice Union relating to the posts of —. 173.

TRADE DISPUTES BILL—
See “Bill(s)”.

TRAFFIC DERARTMENT—

AQuestion re raising of the maximum pay of the literate staff in the —
of th: North-Western Railway, 16788,
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! . : " ) . }
TRAF1'IC INSPECTOR— ’ p S~
Question re— :

Appointment - of Mr. Hudson as a —— on the Bengal and North-

Western Railway. 175, 176.
Supersession by Mr. Hudson of Mr. Hanafi a — on the Bengal and.
North-Western Railway. 175-76.

TREATIES—
Statement laid on the table re commercml —— affecting Indm 320
TRIKKANNAD— .
Question re closing of the railway ttation at — on the South Indian.
Rsailway. 7. 2N

TRUNK CONNECTION--

Question re installatjon of a telephone system and a —— at Dalhousie
165. >

TRUSTS— =
Question re creation of the Kashi Tirth Sudhar —— in Benaru
under the Ancient Monuments Preservation Act. 278.

U 2y

* UBLROI, ' HoNoUrABLE SARDAR SHIVDEV SINGH—

Indian Finance Bill—
Motion to allow consideration on the same day that the Bill was laid
-on the table. 378. .

Motion to consider. 381. ’
Motion for the election of the Panel for the Standing Committee: on-
Roads. 404. . 5

UMAR HAYAT KHAN, T HoNouraBLE COLONEL NAwAB Sir—

Congratulations to the — and the Honourable Sir Annamalai Chettiar
on the honours conferred on them. 180-81.

Election of —— to the Panel for the Central Advisory Council for Rail- |
ways. 34.

Flecticn of —— to the Panel for the Standing -Committee of the Depart~
ment of Industries and Labour. 34.

Election of —— to the Panel for the Standing Committze on Emigra--
ticn.  363.

« General discussioy of the General Budget. 222, 234-36.

Indian Finance Bill—

Motion to allow consideration cn the same day as the Bill was laid onc
‘the table. 378.

* Motion to consider. 387.

Questior. re— -
Condomng of platforms in the front of houses in Amba.la. Cantonment..

dl



o0 INDEX TO COUNCIL OF STATE DEBATES, " o

Uml® HAYAT KHAN, Tnn Honounuu COLONEL NAWAB Sir—contd. A
Quesiior. re—contd.

Debarring of Mr. Ebrahim Goolam Ali from tendering for supphes to
the Indian Army Service Corps. 375.

Increased traffic in passengers carried on each of the State' Railways
frca 1st April to 31st December, 1928. 374.

. Question (Supplementary) re removal of the Imperial Library to Delhi.

329.

tesolution(s) re—

Betting at races. 51-52.

Extension of banking facilities. 116-17.

Import of vegetable oil, cte. 124-25.

Ir'cstlgatlon into the systems of land revenue in the different pro-
vinces. 346-48.

Leader of the Indian delegation to the League of Nations. 302-03.

Reduction of the price of postcards. 189.

Repeal of the Indian Arms Act. 40-41.

Slaughter of milch cows for the supply of beef to the :Army. 108-09.
TUNIONS—

Question re registered labour -— of the workmen of the Bengal and
. - North-Western Railway. 174.

v

"'VALUF. PAYABLE PARCEL—

Question r¢ maximum period allowed for keeping a -—— in deposit in
tle: Post Office. 279.

VEGETABLE GHEE—

Question re use of —— in hospitals. 157.
VEGETABLE- OIL—
Resolution re import of —— ete. 119-33. -
"VECEROY’S COMMISSIONS— CE '
Question re promotion of Indian officers of the regular Indian Army
with —— after they have passed out of Sandhurst. 205.

“VICEROY, His EXCELLENCY THE—

Address by —— to the Members of the Council of State and the Legisls.
tive Assembly. 433-35.

Messege from —— appointing days for the presentation and discussion
of the General Budget. 11 -

Message from —— appointing days for the presenta.t.lon and discussion
of the Railway Budget. 13.

Mcsrage from —— directing that the heads of expenditure specified in

™ sub-scction (3) of section 6TA of the Government of India Act shall be

~open to discussion when the Budget is under consideration. 14.

Messaze from —— nominating Members of the Council ‘of State to be
on tke Panel of Chairmen. 13.

~
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VICERQY, His EXCELLENCY THE—scontd. )
Message from — requiring the attendanee of Members of the Csdhig
of State in the Legislative Assembly Chamber at 11 o’clock on Prillay,
the 12th April, 1929. 431.

-VOTERS-—- e
Question re revision of the lists of —— for the Council of State in the

Bombay Presidency. 208-09.

w

WACHA, Tae HoNourasLE Sir DINSHAW—
General discussion of the General Budget. 250-62.

WAGLS—
Questicn re deductions from the —— of labourers employed on tea
estates in Assam. 162. -

WAR—
Question re— .
Extension of the period for the submission of claims by Indian seamg¢n
who suffered by enemy action during the European -—. 168.
- Leparation awards to Indian and other seamen who suffered by enemy-
action during the European ——. 168-69.

WASHINGTON—
Indian delegates to the International Civil Aeronautics Conference
in --—. 155-56.

WATERWAYS—
Resolution re development of —. 18-28.

WATSON, Tre HoNouraBLe Mr. C. C.—
Qatn of Office. 33.

WELLINGTON CANTONMENT—
Question re private bungalows for the use of military officers in

WHEAT—
Question re import of forzign ——. 264,

WOODNHEAD, Ter HoNourasLe Mr. J. A.—
Oath of Office. 359.
WOODWORK— )

Question re number of contracts for --— given to Sardar,Sunder Sing}
262-63.

WORKMEN’S COMPENSATION (AMENDMENT) BILL—
Ser “Bill(s)”.
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~WORKS ASSISTANTS—
" ., \aestion re number of —— in the Public Works Department, Delhi.

‘269,
z
“ZUBAIR, Tre HoNnourase SHAH MUHAMMAD—

Election of — to the Panel for the Standing Committee on Roads.
430. .
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